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THE HON'I]I-E NA'I'IONAL. GREEN'|IIIBUNAL, PRINCIPAL

BENCH, NEW DEI-HI

IN OITIGINAI, APPLICAI'ION NO.1B1 OF 2025

Sunil Kurnar Applicant

Versus

State of Flaryana & Ors Respondent(s)

Short Reply by way of affidavit of l)r. Virender Kumar
Dahiya, IAS, Member Secretary-cum- Director General,

Environment and Climate Change on behalf of Respondent
No.4.

I, have above named tleponent, do hereby solemnly affirm
and declare as uncler:-

I

2

Ihat the deponent is conversant with facts of the case and

duly authorized to file the affidavit.

l'hat the Present Original Application has been filed with th.e

allegations that mining operations cortducted by the

Repondent No. 5 i.e. M/s Chaudhary Transport Company in

pursuance to the Letter of Intent dated 21.06.2022. Further, it

also alleged that the erroneous approach was adopted whiie

issuing the Lol to the Ilespondent No.5 and permitting

mining. l-earned Counsel for the applicant has submitted that

the mining has been permitted in the larger area than one

which coulcl be permitted in term of the DSR. I Ie has referred

to the DSR for District Karnai l'iled as annexure 1 and referring

to the table on page 44 he has submitted that for Nagal Sanci

Unit the total arca of mining unit was 59.52 Hectare referring

to auction notice Anuexure A-2 he has submitted that for the

Nagal Area auction of 82.85 hectare was done and ret'erring to

thc mining plan filed as annexure A-4 he has submitted that

an improper calculation of 82.85 has been cione. I [e subrr,its

that ir.r tcrms of the DSR the rnining could be permitted only in

respect of 59.52 hecta re.

'l'hat thc Repondent No. 5 i.e. M/s Chaudharv I'rarlspor:r:

Companl, r,ide online Proposal SL\/HR/N{IN / 152873 / 20?'3

Panchkula (Hiy )
Regd. No. 443
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,l

dated 28.11.2023 submitted proposal for obtaining

Environment Clearance under Category 1(u) of EIA

Notif ication dated 14.09.2006.

'I'hat the State Expert r\ppraisal Committee in its 283rd

meeting held on 13.'12.2023 appraised the proposal and

discussion were held on District Survey Report, Letter of

Intent DMG/ H\ / Auction/ KNL/ Cont/ Nangal

Block/2022/3854 dated 2-l-06-2022 and Approved mining

plan by Mines & Geology Department vide No.

DMG/HY/MP/KNL/Nangal Block/2023/4389 Dated

03.08.2023. Further, It is further discussed that lease area

consists of 82.85 ha area in Nangal block. out of it about 16.32

ha area is under restricted zone and 10.000 ha reserved for

ancillary activitjes where no mining will be done. About 56.53

ha area is free {rom restriction and the mining is proposed in

this area only as per mining plan. After detailed discussion the

proposal was recommended to State Environment Impact

Assessment Authority, Haryana under Category 81, 1(a) for

one year, under IilA Notification dated 1'1.09.2006 issued by

the Ministry of Environment and F-orest, Government of India

for Mining of Sand at Nangal Block at Villages Nangal North,

Nangal South, 'l'atarpur & Kamalpur Gadian, District Karnal,

Haryana 'arith 35,60,000 MT/year production as mentiorred in

LOI/Mining Plan/EIA Report/l'oR/DSR/Replenistrment

Report for plan period witl', maximum depth upto 3.0m as

mentioned in Ileplenishment Study Report approved by

l)irector Mines & Geology, Haryana and for quantity of

35,60,000 M'|/year. The Copy of Minutes of Meeting dated

1,3.12.2023 is annexed as AnnexureR-4[.

I'hat the recornmertdation SEAC were considered by State

Environment lmpact Assessrtent Authority, Haryana in its

171st Nleeting of SEIAA hel.l on 03.05-2024; wherein, Upon

perusal of the ielevant record placed on the file and further

considering the recommendations of the Appraisal Committec

(SEAC); deciclcd to Grant Environmbnt Clearance unrili

Category 81, L(a) for one Year, under EIA Notification clatetl

YP

o
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1,4.09.2006 issued by the Minishy of Environment and Forest,

(lovernment of India for Mining of Sand at Nangal Block at

Villages Nangal North, Nangal South,'l'atarpur & Kamalpur

Gadian, District Karnal, Haryana with 35,60,000 MT/year

production as mentionec'l in LOI/Mining Plan/EIA

Rcport/'l'oR/DSII./Replenishmcnt Report for plan oeriocl

with maximurn depth upto 3.0m as mentioned in

Replenishment Study Report approved by Director Mines &

Geology, Llaryana and for quantity 35,60,000 MT'/year to the

Project; within the scope & meaning of EIA Notification dated

"14.09.2006, rvith the following conditions:

1. That Project Proponent should submit revised Green
area plan and PP shall maintain 50 % block plantation
in nearby villages.

2. Specific Condition No 74 mentioned in SEAC
recommendation is removed, as it is not applicable.

3. That Proiect Proponent should use High Pressure
Sprinkler in the mining site.

1'he Copy of Minutes of Meeting dated 03.05.2024 is
annexed as AnnexureR4/2.

I'hat based on the decision taken in 171't meeting of SEIAA,

Environment Clearance letter bearing No. EC248001HR127947

datedTO/05/2024has been issued accordingly. The Copy of

Environment Clearance letter dated 70.05.2024 is annexed as

AnnexureR4/3.
'Ihat the reply may kindly be taken on record and into

consideration and the Hon'ble 'l-ribunal may Pass appropriate

order(s), clircction(s) as deemcd fit and prop',er under the facts

and circumstance of the present case.

'l'hat the ansv.Icring llespondent seeks leave to make

additional submissions, if required, during the course of the

proceedings.

Place:- Panchkula
I)r. Mrender Kumar Dahiya, IAS

iihrnoq Soqlt ry

SEIA 
" 

Hs4,ena

(_.'

7

--'t
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h,,ekur PCBad Sha
Advocate
Crvrl Courts

Regd No.4435

, .,,)
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W>a\,/
Deponent/
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Verificat n:

Vcrificd that thc contents of para No. I to 8 of the

affidavit are correct and true to my knowledge and belief.

No part of it is false and nothing material has been

CO cealed therein.

I'1ace:- Panchkula

Datcd:- o6)o>l>OL

Deponent
Dr. Ifunder (umar D$in, IAS

Mcmber Scc'cfry
SETAA Hlyana

YP

OF

*

1 0 ir" ?026

S
to

Crvrl Courls
(lry
443

r

#l.f,ffiTik
t
i
I

$

495



5--

The Project Proponent shall submit six monthly compliance reports on the status ot

the implementation of the stipulated environmental safeguards to the MOEF&CC &its

concerned Regional Office, Central Pollution Control Board and State Pollution

Control Board.
A separate 'Environmental Management Cell' with suitable qualified manpower

should be set up under the control of a Senior Executave. The Senior Executive shall

directly report to Head of the Organization. Adequate number of qualified

Environmental Scientists and Mining Engineers shall be appointed and submit a

report to RO, MoEF&CC.

The concerned Regional Office of the MoEF&CC including other authorized

organization shall randomly monitor compliance of the stipulated conditions. The

project authorities should extend full cooperation to the MoEF&CC officer(s)

including other authorized officer by furnishing the requisite data/information

283.05 EC for Proposed Sand Mining Project at Nangal Block at Villages Nangal
North, Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana,
Area 82.85 Ha by M/s Chaudhary Transport Co.

Project Proponent : 5h. Mandeep Singh
Consultant : P and M Solutions

The Pro.ject Proponent submitted online Proposal SIA/H R/MIN/452873/2023 daled

?8.11.2023 for obtaining Environment Clearance under Category 1(a) of EIA Notification dated

14.09.2006 I he PP submitted the scrutiny fee of Rs.1,50,000/- vide DD No.8041 1 1 dated

28.11 2023. ToR was granted by SEIAA on dated 21.08.2023

Tablel-BasicDetails

3

4

5

Online Proposal no srA/H R/MrN/4 52 87 3 / 2023
(In 1(a) Mining of Minerals (Non-Coal Mining) Category 81

82.85 Ha (16.32 ha area is under restricted zone,

10.000 ha reserved for ancillary activities where no mining will

be done.

About 56.53 ha area is free from restriction and the mining is

ro osed in this area onl as er mtntn lan)

21 06 20??

21 .08.2023

0 3.08.2 023

7 Locat ion of Project Villages Nangal (North), Nangal (South), Tatarpur & Kamalpur

Gadian
Village Nangal (North)
45/ / 1 5min, 1 6min, 1 7min, 23min, 24min, 25

46/ /1 1min, 20min, 21 min
47 //1min, 10min
48//Zmin,3min,4 to 8, 9min, 1Omin,

1'l to14,15min,16min, 17 to 20

49l/1 5min, 16min

l1

2

3

Category/Item no.

. Schedule)
Area of the Project

[)ate of t OI Granted by

Mines & Geology
[)epart me nt l]aryana

Date of Approval of TOR by

, S[1AA

I)ate ot Approval of mine

i Plan

4

5

5

B Khas ra No

Mrnutes of 281' Meennq ot State I xpe( Appralsal Commrttee, Haryana

Annexure R-4/1496
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[or Ancillary Area

43/ /1 to 25

Village Nangal (South)

59/ /15min, 1 6min, 24min, 25

6A//7,8,9,1omin, 11min, 12 to25
61/111. 1? 18mrn, 19 to 22, 23min
62/ /1, 2min, 9min, 10, 1 lmin
63/11 to 9, 15

64//5
Village Tatarpur
35//18 to24, 25min
34//16min, 24min, 25

37 //2min,3min, 4min, 5, 6, 7, 8, 9min

36//1, 2, 3,4min, 7min, 8 to 12, 1 3min
Village Kamalpur Gadian
14//16min, 25min
49//3/1min,3/2min,4min, 5, 6, 7, 8min,9/2min, 11min, 12min, 13,

14, 15, 16, 17 , 18, 19,20min,21,22, 23, 24, 25

48/ /8,9, 10, 11, 12, 13, 19, 20, 21, 22,23
59/ /14, 15, 16, 17, 18,24,25min
60//11,2.0,21min
53//1,2,3,9, 10, 'l 1, 12min, 20min,21min
62//Amin,5min, Bmin

52//1 to 25

51//4min, 5, 6, 7min, 8min, 13min, 14, 15, 16, 17, 18min, 19/1min,

22min, 23, 24, 25

56//5,6, 15, 16,25

25//Zmin, 3min, 4,7,8min, 13min, 14, 17, 19min,23min, 24

55//1 to 4,5min, 6min, 7min, 8 to 13, 14min, 17min, 18 to 22

57 / /3rnin, 4, 5, 6, 7

64//1
9

1

ProJect Cost
0 Water Requirement

l1 Environment Manaqement
Plan

1 2 CER Bud et
13

14

15

Mineral
Prod uct ion Ca rt

Corner Coord inates

e

17.00 Crores

Round off
Figure in KLD

Activity

Drinkinq 10

10
Dust

Su ppression

Plantation 10

Total 30 KLD

Capital Cost Rs 28.00 Lakhs, Recurring Cost Rs 13.50 Lakhs

Total Rs.1,49,50,000/- for '10 Years.

40 Lakhs

Sand

3 5,60,000 TPA

LongitudePilla r
77"10'52.6548"8 29'49',17.1 5 52"NA1
77"1]',46.97 4"E

77"1o',42.8952"E 29'49',9.4332"NA3
A2

29"49',7.7952"NA4 77'10'38.9604"E

77"10'36.9876"E 29'49',5.0592" NA5
29'49'3.72"N77"',t0'50 1492"E

29'49'9.3252"N

29"49'15.1824"N
77"10'52.3092"8

77"1]',53.5944"E
LonqitudePillar

A6
A/
A8

Latitude
29"48'58.2804"NC,] 11"10'2/.0624"E

Minutes of 283'd Meeting of State Expert Appraisal Committee Haryana

/,H\,e,

l

_l
_l

Latitude

29"49',1 2.7056"N
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32,808 Trees, plants to be planted along the Haul Road and in
schools and u blic buildin and other social forest ra m.

17

18

16 (lrcen Belt Plantation

'Mach

Powe

[)owc

rnc Re uired

r Requirement Electric connection will be taken for office and security purpose

from Electrici Board

r Backu p

The case was taken up in 283rd meeting held on 13.12.2023. The PP presented the

case before the committee. The committee after discussion raised some observations to which

pp replied vide letter dated 13.'12.2023 along with an affidavit of even date mentioning therein as

under

1) The letter of Intent for the project was issued by the Mines & Geology

Department, Haryana Vide memo no D MG/HY/Auction/K N L/Cont/Na nga I

Block /2022 / 3854 dared 21 -06 -2022.

2) That, the Letter of Intent was revoked by Mines & Geology Department, Haryana

Vide order dated 17-02-2023, which was revoked by the appellate Authority-

cum-Additional Chref Secretary to Govt. Haryana, Mines & Geology Department

vrde Endst. No 05/20/2023-2lB-ll Dated 12/05/2021.

3) That, the mining plan has been approved by the Mines & Geology Department

Vide letter no- DMG/HY/MP/KNL/Nangal Block/2023/4389 Dated 03.08.2023 for

a total production capacity of 35,60,000 TPA and depth of 3 m.

91

29"48',5 5.6524" N77'10'24.7548"E
29'48',52.2324"N77"11',21.6048"EC3

c2

29"48',46.8324"N

LatitudePillar
c.4 77'10'39 5868"E

Longitude
29'49',3.4176"NB1 77'10',35.688"E

29'49'1.3332"N77" 1 0',3 3.13 56"EB2
29'48',s9.382"NB3 77"1]',28.6032"E
29'48',54.8676"N77"11',45.2028"E

77'10'47.9856"E 29"48',59.6844"N

B4
B5

LatitudeLongitudePillar
29'48',50.9976"ND1 7t'10'19.7976"8
29'48'48.8736"N

29'48'46.1484'N
29" 48'43 .4268" N

29'48',39.2652"N

29"48',34.9416"N

29'48',30.8412"N

D3

t)6
D7

D2

D4
D5

77'10'17.5152"F

77'1 0',1 3.9836" E

77'10'11.5212"E
77'10'8.0724"E

/ t'10'5.?968"E

77''10'6.0888"E

29"48'27.4752"NDB 77'10'7.0608"E

77'1l'.7.3632"E 29"48',23.4072"ND9
29"48',21.1968"N77'1j',7.41"E

77"10'10.9776"E 29'48',1 9.01 1 6"ND 11

D 10

29'48',23.1912"N77'10'17.1948"ED12
D 13

29'49'30.9216"NPR

29'48'25.2864"N77"1)',20.712"E

77"10'27.1488"E

77"10'28.1568"E

PR

77'10',38.6832'E
D14
D 15 29'48',44.0892"N

29"48'36.4176"N

7 7'10'14.47 32" E 29'49'21 .3636"N

29"49'2.5572"N
PR1

PR2 7t'9'23 6124"E

ersChain Mounted Excavators, Water Tankers & Trucks/Ti

DG Set

Mlnuios of 283'd Meeting of State trxpe( Appraisal Cornmitloe llaryana
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4) lhat, the replenishment Study has been approved by Mines & Geology

Department along with the mining Plan

5) That no court case is pending against the project site.

6) That mining activity will be done during day time within demarcated area as per

approved minrng plan as well as replenishment study and natural flow of river

will not be disturbed as per MoEF&CC Guidelines.

7) That, the total proposed water consumption for the project is 30 KLD.

B) that, the mining activity shall be performed as per approved mining plan and

replenishment study.

9) That, we shall not excavate beyond the depth of 3 mtrs. as approved in

replenishment study.

10)The EMP Budget and CSR Budget is being submitted along with this affidavit.

11)The revised action plan for public hearing is being submitted along with this

affidavit.
'12)The District survey report for District Karnal has been approved by DC Karnal on

1/.02.2021 and the Mines site is in accordance with the villages mentioned in

DSR and as per Lol issued by Mines & Geology Department Haryana.

PP further submitted the following details of the project

Blocked
Geological reserve

MT (B)

82.85

Five years proposed Production details ( Tons /Anum)

MIPA

I 35,60,000

3 5,60,000

3 5,60,000

3 5,60,000

3 5,60,000

Yea r

Manpower Details

Semi-Skilled Personnel

Available
Mineable reserves

MT (A-B)

II

IV

5

6 Unskilled

Total

10

139

35,61,39010,28,16045,89,550

Numbers
,]

S no.

1

Category

Manager (ll Class)

4Assistant Manager2

4Foreman/Mates

Supervisory Staff 4

105

3

4

Skilled Personnel

106

Minutes of 283'" Meeting of State Expe( Apprai5al Committee, Haryana

Geological Reserves

L""r. rr.. in Ha. i Total geological
reserve MT

t
III
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Details

1 Semi-Mechanized

Opencast method

? Geological Reserves 45,89,5 50t\,47

3 Mineable Reserves 35,61,390MT

4 Proposed Production 35,60,000 TPA

Deta ils of Mining

S.no Pa rticu la rs

Method Of Mining

Land use pattern

List of Machinery

S. No. Name of machinery Capacity Nos.

'l Chain Mounted
Excavators

1.30 -2.0 ml 4

2 Tippers/ Trucks 25 tons 35

3 Water Tanker 4000 liters 2

4 1

5 1

During the meeting, Project proponent and consultant also presented the

Notification S.O lBOT(E) Dated 12th April 2022 of MOEF &CC, New Delhi wherein it is mentioned

that:

"Provided that in the case of mining proiects or activities, the

validity shall be counted from the date of execution of the

mining lease."

The Project proponent requested that the same be mentioned in the EC letter for

the purpose of CTE & CTO; the committee accepted the request.

PP further submitted EM P Details and CSR as follows:

Sr.no Details

Pit Area

Existing land
use (ha )

At the end
of 5th year (

ha)

1 0.0

0.0

16.32

0.00

2

l

4

Dump Area

Safety Zone
(Restricted Area)

0.0

16.32

Infrastructure 10.00 10.00

5 P la ntat ion 0.0 5.0

6 Natural

Reclamation

56,53 56.53

Total 82.8 s 82.85

Mrnutes of 281' Meeting of Siare ttpen Apprarsal Commrttee, Haryana

&

1 t iqr-,,i *r',,rao,
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Table2-EMPDetails
EMP Budget

csR

5l.No. Activity Approx
Cost

(in Rs.)

1 Health awareness and medical camps for local community in

nearby village and panchayat.

8.00

Distribution of educational kits and sports kits among the
students of nearby villaqes.

6.00

J

,1

Drinking water facility and toilet facilities with proper water

system at 8 places in Villages Nanga l(North & South), Tatarpur

and Kamalpur Gadian & surrounding villages.

8.00

Skill Development Program as per requirement of local

Youngster of Villages Nangal (North & South), Tatarpur and

Kamalpur Gadian & surrounding villages.

8.00

5 Installation of solar lights in public places in consultation with
Gram Panchayat. (.Rs.30000 x 20 places)

6 Wh itewash ing/painting work of school rooms and walls of
villaqe Nangal (North & South), Tatarpur and Kamalpur

Gadran& su rroundinq villages.

4.00

TOTAL 40.00 lakh

The Committee thoroughly discussed the documents submitted by the Mines &

Geoloqy Department, details, contents of affidavit and documents submitted by the PP at length.

Thc PP has proposed rate of production as 35,60,000 TPA at Nangal Block at Villages Nangal

North, Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana. The representatives

from the Mines & Geology Department, Haryana who were also present during the meeting, have

duly collaborated the version of Committee that the land only can be used for mining with the

consent of land owners and District Survey Report, Mining Plan along with Replenishment Study

has been approved for the proposed area. It is further discussed that lease area consists of 82.85

S. No Measures
Capital cost

(In Rs.)

Recurring cost
(ln Rs.)

Total 10 Yr
budget (In

Rs.)

l
Pollution Control
i) Dust Suppression

7,00,00 0 2,00,000 25,00,000

2

Pollution Monitoring
i) /rir pollution
ii) Water pollution
iii) Soil pollution
iv) Noise Pollution

6,00,000 1 ,50,000 19,50,000

Plantation and salary for
qardener (part time basis).

8,00,000 8,00,000
80,00,000

4 Haul road repair 7,00,000 2,00,000 2 5,00,000

Total 28,00,000 13,50,000 1,49,50,000

Mrnutes o1281" Meetinq ot State Expert Appraisal Committee, Haryana

-lo -

6.00
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'L 
T he PP shall construct the pucca link roads connected to the main road at the mining

site before the start of mining.
2. The plantation shall be done on both sides of the road to prevent dust spreading
3 The PP shall construct the Haul roads of width 10 meters.

4. lhe PP shall provide only one exit and one entry to the Mining Project area and all the

mining shall be dispatched through E-billing.
5. The PP shall maintain an un-mined block of 50 meters width after every block of 1000

meters over which mining is undertaken or at such distance as may be directed by the
Director or any officer authorized by him.

6. The PP shall restrict mining within the central 3/4th width of the river/rivulet.

/. The PP shall not permit any mrnrng rn an area up to width of 500 meters from the
active edges of embankments in case of River Yamuna, 250 mtrs. in case of Tangri,

Markanda and Ghaggar and 100 mtrs. on either side of all other rivers/rivulets.

B. Separate wet and dry bins must be provided in each unit and at ground level for
facilitating segregation of waste. Solid Waste shall be segregated into wet garbage

and inert materials. Wet Garbage shall be composted in Organic waste convertor.
Adequate area shall be provided for solid waste management within the premises

which will include area for segregation, composting. The Inert waste from the project

will be sent to dumping site.

9. The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and dump mining.

'10. Traffic management plan as submitted shall be implemented in letter and spirit, Apart,

a detarled traffic management and traffrc decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms. radius of the
pro.lect is marinated and improved upon after the implementation of the project.

1 1. The Project Proponent shall obtain all necessary clea rance/perm ission from all relevant

agencies before commencement of work.

12. Consent to esta blis h/operate for the project shall be obtained from the State Pollution

Control Board as required under the Air (Prevention and Control of Pollution) Act,

1981 and the Water (Prevention and Control of Pollution) Acl, 1974.

13. The PP shall take precautions to suppress the dust in and around the mining site. The

PP shall use mixed cannon water sprinkle for dust suppression instead of conventional

sprinkles for efficient dust suppression.

Minutes ol 2Sl Meeling of State I:xpert Appraisal Committeo, llaryana

ha area in Nangal block. out of it about 16.32 ha area is under restricted zone and 10.000 ha

reserved for ancillary activities where no mining will be done. About 56.53 ha area is free from

restriction and the mining is proposed in this area only as per mining plan.

After detailed deliberations, the Committee decided to recommend the case to

SEIAA for granting of EC under Category B1, 1(a) for one year, under EIA Notification dated

14 09 2006 issued by the Ministry of Environment and Forest, Government of India for Mining of

Sand at Nangal Block at Villages Nangal North, Nangal South, Tatarpur & Kamalpur Gadian,

District Karnal, Haryana with 35,60,000 MT /year production as mentioned in LOIMining Plan/EIA

Report^oR/DsR/Replenishment Report for plan period with maximum depth upto 3.0m as

mentioned in Replenishment Study Report approved by Director Mines & Geology, Haryana and

for <luantity of 35,60,000 Mf /year with the following specific and general stipulations:

Specific Conditions:-
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The PP shall also provide the Anti smog gun mounted on truck in the project for

suppression of dust and shall use the treated water, if feasible.

The PP shall create environment division unit in the project for implementing the

conditions of Environment clea rance.

The PP shall obtain the permission regarding withdrawal of ground water from CGWA

before the start of the project and also obtained the CTO from HSPCB after the

approval from CGWA.

The PP shall adhere to the approved mining plan and approved closure plan by the

competent authority.
Action plan for the public hearing issues shall be complied in letter and spirit.

The Proponent will provide adequate sanitary facility in the form of mobile toilets to
the labours engaged for the project work.

The Project proponent shall comply all the measures, conditions suggested in the

approved mining plan with post closure mine plan, Environmental Management PIan

(EMP) in a letter and spirit.
Any change in stipulations of EC of the approved mining plan will lead to Environment

Clearance void-ab-initio and PP will have to seek fresh Environment Clearance

The PP shall comply with Sand Mining Rules 2016 and NGT directions from time to
tinre.

The PP shall get the Wildlife Conservation Plan approved from the Competent

Authority before the start of Mining Operations.
The PP shall restrict maximum mining depth upto 3 meters above the Ground Water

Table as per approved Mining Plan.

Ihe PP shall submit the scientific Arid based/drone based replenishment study for the

project site in the rrver bed within 1 year after the start of the mining at the project

site, for further extension of time period as per approved mining plan of the project.

The PP shall develop total 33 hac. of com m u nity/panchayti area in the nearby village

and project site area as green belt in consultation with local people and other stake

holders to meet with the demand of public hearing and shall do plantation of 32,808

Trees along the Haul Road and in schools and public building and other social forestry
prc)9ram.
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B: Statutory Compliance:-

1. This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble Supreme

Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common

Cause Conditions as may be applicable.

2. The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August,2017 in Writ Petition (Civil) No. 1'14 of 2014

in matter of Common Cause versus Union of India &Others before commencing the

mining operations.
3. Ihe State Government concerned shall ensure that mining operation shall not be

commenced till the entire compensation levied, if any, for illegal mining paid by the

ProJect Proponent through their respective Department of Mining & Geology in strict

compliance of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in Writ

Petition (Civil) No. 1 14 of 2014 in matter of Common Cause versus Union of India

&Ors.

4. This Environmental clearance shall become operational only after receiving formal

NBWL Clearance from MoEF&CC subsequent to the recommendations of the Standing
(,onlmittee of National Board for Wildlife, if applicable to the Project.

Minutes of 283'" Meetrng oI Stale !xpert Appraisal Committee. Ilaryana
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5. This Environmental Clearance shall become operational only after receiving formal

Forest Clearance (FC) under the provision of Forest Conservation Act, '1980, if

applicable to the Project.

6 Prolect Proponent (PP) shall obtain Consent to Operate after grant of EC and

effectively implement all the conditions stipulated therein. The mining activity shall not

commence prior to obtaining Consent to Establish/Conse nt to Operate from the

concerned State Pollution Control Board/Committee.
7. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral

(Development & Regulation), Act, 2015 and rules & regulations made there under. PP

shall adhere to various circulars issued by Directorate General Mines Safety (DGMS),

Mines & Geology Department, Haryana and Indian Bureau of Mines from time to
tirne.. Also adhere to Harvana Minor Mineral Concess ion. Stockino. Transoortation of

trzl in ino Rrrle< 201 2Mi als a Pr ven ion of Ille alr nd t
B The Project Proponent shall obtain consents from all the concerned land owners,

Lrefore start of mining operations, as per the provisions of MMDR Act, 1957 and rules

made there under in respect of lands which are not owned by it.
The Project Proponent shall follow the mitigation measures provided in MoEF& CC

Oftrce Memorandum No. Z 11013/57 /2014-lA.ll (M), dated 29th October,20'14, titled
"lmpact of mining activities on Ha bitations -lssues related to the mining Projects

wherern Habitations and villages are the part of mine lease areas or Habitations and

villages are surrounded by the mine lease area".

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any,

from whom suggestion / representation has been received while processing the
proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC

letter at its Regional office, District Industries Centre and Collector's off ice,/Tehsilda r's

Office for 30 days

The Project Authorities should widely advertise about the grant of this EC letter by

printinq the same in at least tv,/o local newspapers, one of which shall be in vernacular

language of the concerned area. The advertisement shall be done within 7 days of the

issue of the clearance letter mentioning that the instant project has been accorded EC

and copy of the EC letter is available with the State Pollution Control

Board/Committee and web site of the Ministry of Environment, Forest and Climate

Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the

ccncerned MoEF&CC Regional Office for compliance and record.

The Project Proponent shall inform the MoEF&CC for any change in ownership of the

minrng lease. In case there is any change in ownership or mining Iease is transferred

than mining operation shall only be carried out after transfer of EC as per provisions of
the para 11 of EIA Notification, 2006 as amended from time to time.

9

10

11

12

1l

14

.1. Ihe Pro1ect Proponent shall install a minimum of 3 (three) online Ambient Air Quality
lvlonrtonnq Statrons with 1 (one) in upwind and 2 (two) in downwind direction based

on long term climatolog ically data about wind direction such that an angle of '120' is

made between the monitoring locations to monitor critical parameters, relevant for

mining operations, of air pollution viz. PMro, PMz s, NO2, CO and SO2 etc. as per the

methodology mentioned in NAAQS Notification No. B -2901 6/20/90/PCl/l' dated

18.11.2009 covering the aspects of transportation and use of heavy machinery in the

Minutes ol /81'Meetrng o{ Stato Expen Appraisal Commiftee. tlaryana
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impact zone. The ambient air quality shall also be monitored at prominent places like

office building, canteen etc. as per the site condition to ascertain the exposure

characteristics at specific places. The above data shall be digitally displayed within 03

months in front of the main Gate of the mine site.

4. Effective safeguard measures for prevention of dust generation and subsequent

suppression (like regular water sprinkling, metalled road construction etc.) shall be

carried out in areas prone to air pollution wherein high levels of PMro and PMz.s are

evident such as haul road, loading and unloading point and transfer points. The

Fugitive dust emissions from all sources shall be regularly controlled by installation of
required equrpments/ machineries and preventive maintenance. Use of suitable water-

soluble chemical dust suppressing agents may be explored for better effectiveness of
dust control system. It shall be ensured that air pollution level conform to the

standards prescribed by the MoEF&CClCentral Pollution Control Board,

In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal

clearance from CGWA. In case, mining operation involves intersection of ground

water table at a later stage, then PP shall ensure that prior approval from CGWA and

MoEF&CC is in place before such mining operations. The permission for intersection

of ground water table shall essentially be based on detailed hyd ro-geological study

of the a rea.

Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in

and around the mine lease shall be carried out and records maintain. The natural

water bodies and or streams which are flowing in an around the village, should not be

disturbed. The Water Table should be nurtured so as not to go down below the pre-

mininq period In case of any water scarcity in the area, the Project Proponent has to
provide water to the villagers for their use. A provision for regular monitoring of
water table in open dug wall located in village should be incorporated to ascertain

the impact of mining over ground water table. The Report on changes in Ground

water level and quality shall be submitted on six-monthly basis to the Regional Office

of the Ministry, CGWA and State Groundwater Department / State Pollution Control

Board.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water

level and quality in and around the mine lease by establishing a network of existing

wells as well as new piezometer installations during the mining operation in

consultation with Central Ground Water Authority/ State Ground Water Department.

The Rcport on changes ln Ground water level and quality shall be submitted on sir-

nronthly basis to the Regional Office of the Ministry, CGWA and State Groundwater

Departrnent / State Pollution Control Board.

The [)ro.1ect Proponent shall undertake regular monitoring of natural water course/

water resources/ springs and perennial Nallahs existing/ flowing in and around the

mine lease and maintain its records. The project proponent shall undertake regular

monitoring of water quality upstream and downstream of water bodies passing within

and nearby/ adjacent to the mtne lease and maintain lts records. Sufficient number of
gullies shall be provided at appropriate places within the lease for management of

water PP shall carryout regular monitoring w.r.t. pH and included the same in

monitoring plan. The parameters to be monitored shall include their water quality vis'

a-vis suitability for usage as per CPCB criteria and flow rate. It shall be ensured that

no obstruction and/ or alteration be made to water bodies during mining opeiations

without justification and prior approval of MoEF&CC- The monitoring of water

2
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courses/ bodies exrsting in lease area shall be carried out four times in a year viz. pre-

monsoon (April-May), monsoon (August), post-monsoon (November) and winter

(January) and the record of monitored data may be sent regularly to Ministry of

Environment, Forest and Climate Change and its Regional Office, Central Ground

Water Authority and Regional Director, Central Ground Water Board, State Pollution

Controt Board and Central Pollution Control Board. Clearly showing the trend analysis

on six monthly basis.

Quality of polluted water generated from mining operations which include Chemical

Oxygen Demand (COD) in mines run-off; acid mine drainage and metal

contamination in runoff shall be monitored along with Total Suspended Solids (TDS),

Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data

shall be uploaded on the website of the company as well as displayed at the project

site in public domain, on a display board, at a suitable location near the main gate of
the Company The circular No. )-20012/1/2006-14.ll (M) dated 27.05.2009 rssued by

Ministry of Environment, Forest and Climate Change may also be referred in this

regard

Project Proponent shall plan, develop and implement rainwater harvesting measures

on long term basis to augment ground water resources in the area in consultation

with Central Ground Water Board/State Groundwater Department. A report on

amount of water recharged needs to be submitted to Regional Office MoEF&CC

annually.

lndustrial waste water (workshop and waste water from the mine) should be properly

collected and treated so as to conform to the notified standards prescribed from time
to time. The standards shall be prescribed through Consent to Operate (CTO) issued

by concerned State Pollution Control Board (SPCB). The workshop effluent shall be

treated after its inrtial passage through Oil and grease trap.
The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional Office of the

MoEF& CC and State Pollution Control Board/Committee.

The peak particle velocity at 500m distance or within the nearest habitation,

whichever is closer shall be monitored periodically as per applicable DGMS

guidelines.
The illumination and sound at night at project sites disturb the villages in respect of
both human and animal population. Consequent sleeping disorders and stress nray

affect the health in the villages located close to mining operations. Habitations have a

right for darkness and minimal noise levels at night. PPs must ensure that the

bioiogical ciock of the villages is not disturbed; by orienting the floodlights/masks

away from the villagers and keeping the noise levels well within the prescribed Iimits

for dayln ig ht hours

The Project Proponent shall take measures for control of noise levels below 85 dba in

the work environment. The workers engaged in operations of HEMM, etc. should be

provided with ear plugs/muffs. All personnel including laborers working in dusty

areas shall be provided with protective respiratory devices along with adequate

training, awareness and information on safety and health aspects. The PP shall be

held responsible in case it has been found that workers/personals/laborers are

working without personal protective equipment.

5
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V. Land Reclamation

The Overburden (O.B.) generated during the mining operations shall be stacked at

earmarked OB dump site(s) only and it should not be kept active for a long period of
tirne. The physical parameters of the OB dumps like height, width and angle of slope

snall be governed as per the approved Mining Plan as per the guidelines/circulars

issued by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of top soil/OB dumps. The topsoil shall be used for land

reclamation and plantation.

The reject/waste generated during the mining operations shall be stacked at

earmarked waste dump site(s) only. The physical parameters of the waste dumps like

height, width and angle of slope shall be governed as per the approved Mining Pian

as per the guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall

be strictly adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the

Approved Mining Plan cum Progressive Mine Closure Plan.

Ihe slope of dumps shall be vegetated in scientific manner with suitable native

species to maintain the slop€ stability, prevent erosion and surface run off. The

selection of local species regulates local climatic parameters and help in adaptation of
plant species to the microclimate. The gullies formed on slopes should be adequately

taken care of as it impacts the overall stability of dumps. The dump mass should be

consolidated with the help of dozerl compactors thereby ensuring proper filling/
leveling of dump mass. In critical areas, use of geo textiles/geo- membra nes/clay

line rslBe ntonite etc. shall be undertaken for stabilization of the dump.

2

l

2

l
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IV. Mining Plan

1 The Project Proponent shall adhere to the working parameters of mining plan which

was submitted at the time of EC appraisal wherein year-wise plan was mentioned for
total excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil

etc.. No change in basic mining proposal like mining technology, total excavation,

mineral & waste production, lease area and scope of working (viz. method of mining,

overburden & dump management, O.B & dump mining, mineral transportation
mode, ultimate depth of mining etc.) shall not be carried out without prior approval

of the Ministry of Environment, Forest and Climate Change, which entail adverse

environmental impacts, even if it is a part of approved mining plan modified after
grant of EC or granted by State Govt. in the form to Short Term Permit (STP), Query
license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial

Assurance approved from Indian Bureau of M ines/Depa rtment of Mining & Geology

as required under the Provision of the MMDR Act, i957 and Rules/ Guidelines made

there under. A copy of approved final mine closure plan shall be submitted within 2

months of the approval of the same from the competent authority to the concerned

Regional Office of the Ministry of Environment, Forest and Climate Change and SEIAA

for record and verfication.
Ihe land-use of the mine lease area at various stages of mining scheme as well as at

the end-of-life shall be governed as per the approved Mining Plan. The excavation

vis b-vis backfilling in the mine lease area and corresponding afforestation to be

raised in the reclaimed area shall be governed as per approved mining plan. PP shall

ensure the monitoring and management of rehabilitated areas until the vegetation

becomes self-sustaining. The compliance status shall be submitted half-yearly to the

MoEF&CC and rts concerned Regional Office.
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The Project Proponent shall carry out slope stability study in case the dump height is

more than .10 meters. The slope stability report shall be submitted to concerned

regional off ice of MoEF&CCISEIAA.

Catch drains, settling tanks and siltation ponds of appropriate size shall be

constructed around the mine working, mineral yards and Top Soil/OBlWaste dumps

to prevent run off of water and flow of sediments directly into the water bodies
(Nallah/ River/ Pond etc.). The collected water should be utilized for watering the

mine area roads, green belt development, plantation etc. The drains/ sedimentation

sumps etc. shall be de-silted regularly, particularly after monsoon season, and

maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around
mine pit and OB dumps to prevent storm run-off and sediment flow into adjoining
water bodies. A safety margin of 50% shall be kept for designing of sump structures

over and above peak rainfall (based on 50 years data) and maximum discharge in the
mine and its ad.joining area which shall also help in providing adequate retention time
period thereby allowing proper settling of sediments/silt material, The sedimentation
pits/ sumps shall be constructed at the corners of the garland drains.

The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine

lease only and should not be kept unutilized for long. The physical parameters of the

top soil dumps like height, width and angle of slope shall be governed as per the

approved Mining Plan and as per the guidelines framed by DGMS w.r.t. safety in

rnining operations shall be strictly adhered to maintain the stability of dumps. The

topsoil shall be used for land reclamation and plantation purpose.

No Transportation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall construct a 'bypass' road for the purpose

of transportation of the minerals leaving an adequate gap (say at least 200 meters) so

that the adverse impact of sound and dust along with chances of accidents could be

mitigated. All costs resulting from widening and strengthening of existing public road

network shall be borne by the PP in consultation with nodal State Govt. Department.

Transportation of minerals through road movement in case of existing village/ rural

roads shall be allowed in consultation with nodal State Govt. Department only after
required strengthenrng such that the carrying capacity of roads is increased to handle

the traffic load. The pollution due to transportation load on the environment will be

effectively controlled and water sprinkling will also be done regularly. Vehicular

emissions shall be kept under control and regularly monitored. Project should obtain
Pollution under Control (PUC) certificate for all the vehicles from authorized pollution

testinq centers.
The Main haulage road within the mine lease should be provided with a permanent

water sprinkling arrangement for dust suppression. Other roads within the mine lease

should be wetted regularly with tanker-mounted water sprinkling system. The other
areas of dust generation Iike crushing zone, material transfer points, material yards

etc. should invariably be provided with dust suppression arrangements. The air

pollution control equipments like bag filters, vacuum suction hoods, dry fogging

system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air

pollution. The belt conveyor should be fully covered to avoid generation of dust while

transportation. PP shall take necessary measures to avoid generation of fugitive dust

emissions.

\
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VlI. Green Belt

-The Prolect Proponent shall develop greenbelt in 7.5m wide safety zone all along the

mine lease boundary as per the guidelines of CPCB in order to arrest pollution

emanatrng from mining operations within the lease. The whole Green belt shall be

developed within first 5 years starting from windward side of the active mining area.

The development of greenbelt shall be governed as per the EC granted irrespective of
the stipulation made in approved mine plan.

Ihe Project Proponent shall carryout plantation/afforestation in backfilled and

reclarmed area of mining lease, around water body, along the roadsides, in

communaty areas etc. by planting the native species in consultation with the State

Forest Department/ Agriculture Department/ Rural development depa rtmentf-riba I

Welfare Department/Gram Panchayat such that only those species be selected which

are of use to the local people The CPCB guidelines in this respect shall also be

adhered. The density of the trees should be around 2500 saplings per Hectare.

Adequate budgetary provision shall be made for protection and care of trees.

The Project Proponent shall make necessary alternative arrangements for livestock

feed by developing grazing land with a view to compensate those areas which are

cominq within the mine lease. The development of such grazing land shall be done in
consultation with the State Government. In this regard, Project Proponent should

essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide

mid day shelter from the scorching sun, should be scrupulously guarded/ protected

aqainst fellinq and plantation of such trees should be promoted.
The Project Proponent shall undertake all precautionary measures for conservation

and protection of endangered flora and fauna and Schedule-l species during mining

operation. A Wildlife Conservation Plan shall be prepared for the same clearly
delineatinq action to be taken for conservation of flora and fauna. The Plan shall be

approved by Chief Wild [ife Warden of the State Govt. and implemented in

consultation with the State Forest and Wildlife Department. A copy of Wildlife
Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry.
The PP shall ensure that the area marked for greenery and trees will not be rendered

impervious by any means like soil, compaction or cement concrete or brick or tiles or
rubber or plastic cover or any other impervious material in any manner and the area

must be maintained pervious for water infiltration/percolation and air flow in the soil.

It must be straight on earth and not on any roof or slab of any tile.

fhe Project Proponent shall appoint an Occupational Health Specialist for Regular as

well as Periodical medical examination of the workers engaged in the mining

activities, as per the DGMS guidelines- The records shall be maintained properly. PP

shall also carryout Occupational health check-ups in respect of workers which are

having ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be

undertaken once in six months and necessary remedial/ preventive measures be

taken. A status report on the same may be sent to MoEF&CC Regional Office and

DGMS on half-yearly bas is.

The Project Proponent must demonstrate commitment to work towards'Zero Harm'

from their mining activities and carry out Health Risk Assessment (HRA) for

identification workplace hazards and assess their potential risks to health and

2
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determine appropriate control rneasures to protect the health and wellbeing of

workers and nearby community. The proponent shall maintain accurate and

systernatic records of the HRA. The HRA for neighborhood has to focus on Public

Health Problems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children under

five, respiratory infections due to bio mass cooking. The proponent shall also create

awareness and educate the nearby community and workers for Sanitation, Personal

Hygiene, lland washing, not to defecate in open, Women Health and Hygiene

(Providing Sanitary Napkins), hazard of tobacco and alcohol use. The Proponent shall

carryout base line HRA for all the category of uiorkers and thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of

HRA and include Biological Monitoring where practical and feasible, and the tests and

investagations relevant to the exposure (e.9. for Dust a X-Ray chest; For Noise

Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic

Assessment; for Manganese Miners a complete Neurological Assessment by a

Certified Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic

Chromium- Fortnightly skin inspection of hands and forearms by a responsible

person. Except routine tests all tests would be carried out in a Lab accredited by

NABH. Records of Health Surveillance must be kept for 30 years, including the results

of and the records of Physical examination and tests. The record of exposure due to
materials like Asbestos, Hard Rock Mining, Silica, Gold, Kaolin, Aluminutn, Iron,

lv'tanqanese, Chromitrm, Lead, Uranium need to be handed over to the Mining

Department of the State in case the life of the mine is less than 30 years. It would be

obligatory for the State Mines Departments to make arrangements for the safe and

secure storage of the records including X-Ray. Only conventional X-Ray will be

accepted for record purposes and not the digital one). X-Ray must meet ILO criteria
(1 / x l4 inches and of good quality).
The Proponent shall maintained a record of performance indicators for workers which

includes (a) there should not be a significant decline in their Body Mass Index and it

should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line

X Ray should not sholv any capacities ,(c) At the end of their leaving job there should

be no Diminution in their Lung Functions Forced Expiratory Volume in one second

(FEV'l),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has

to be adjusted, and the effect of age, (d) their hearing should not be affected. As a

proof an Audiogram (first and last need to be presented), (e) they should not have

developed any Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee

and other joints should have normal range of movement, (f) they should nct have

suffered loss of any body part. The record of the same should be submitted to the

Regional Office, MoEF&CC annually along with details of the relief and compensation

paid to workers having above indications.
The Project Proponent shall ensure that Personnel working in dusty areas should',vear

protective respiratory de,rices and they should also be provided with adequate

training and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/labors or snall

construct labor camps within/outside (company owned land) with necessary basic

infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking

water, medical health care, crdche for kids etc. The housing may be provided in the

forrn of temporary structures which can lre removed after the completion of the

project relatecl infrastructure. The domestic waste water should be treated with STP in

order to avoid contamination of underground water.

Ihe activities proposeci in Action plan prepared for addressing the issues raised

during the Public Hearing shall be completed as per the budgetary provisions

rnentioned in the Action Plan and wjthin the stipulated time frame. The Status Report

4

5

6

Mrnutes of:8] " Meeting of Slai! I xpen Appraisal Committee haryana

/

510



z.-
C

IX r

on implementation of Action Plan shall be submitted to the concerned Regional

Office of the Ministry along with District Administration.

or Environment R onsibi

The activities and budget earmarked for Corporate Environmental Responsibility
(CER) as per Ministry's O.M No 22-65/2017 -lA.ll (M) dated 01 .05.2018 or as proposed

by EAC should be kept in a separate bank account. The activities proposed for CER

shall be implemented in a time bound manner and annual report of implementation
of the same along wrth documentary proof viz. photographs, purchase documents,

latitude & longitude of infrastructure developed & road constructed needs to be

submitted to Regional Office MoEF&CC annually along with audited statement.
Prqect Proponent shall keep the funds earmarked for environmental protection

measures in a separate account and refrain from diverting the same for other
purposes. The Year wise expenditure of such funds should be reported to the MoEF&

CC and its concerned Regional Office.

X. Miscellaneous

1he Project Proponent shall prepare digltal map (land use & land cover) of the entire
lease area once in five years purpose of monitoring land use pattern and submit a
report to concerned Regional Office of the MoEF& CC.

The Project Authorities shou ld inform to the Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and

the date of start of land development work.

The Project Proponent shall submit six monthly compliance reports on the status of
tho implementation of the stipulated environmental safeguards to the MOEF&CC

&its concerned Regronal Office, Central Pollution Control Board and State Pollution
Control Board.
A separate 'Environmental Management Cell' with suitable qualified manpower

should be set-up under the control of a Senior Executive. The Senior Executive shall

directly report to Head of the Organization. Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit a
report to RO, MoEF&CC.

The concerned Regional Office of the MoEF&CC including other authorized

organization shall randomly monitor compliance of the stipulated conditions. The

project authorities should extend full cooperation to the MoEF&CC office(s)
including other authorized officer by furnishing the requisite data/information

283 06 EC for Proposed Sand Mining Project at Chandraon Garhpur Tapu Block at
Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana, Area
94.35 Ha by M/s Chaudhary Transport Co.

Project Proponent : Sh. Mandeep Singh
Consultant : Pand M Solutions

The Project Proponent submitted online Proposal SIA/H R/MIS/452812/2023 dated

06 08.023 for obtaining Environment Clearance under Category 1(a) of EIA Notification dated

1,1 092006 The PP submitted the scrutiny fee of Rs.1,50,000/- vide DD No.8041 12 dated

)B 11 ?0?3 ToR was granted by SEIAA on dated ?-1.08.2023

)

?

4

5

1

,]

[/ 
^rrre< of ,r8] N4eetln.J of Strte Ixpefi Appralsal Commifiee. llaryana
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Itcnr No. I 7l .0-3

The Proiect u,as submitted to the SEIAA vide online Proposal No.
SIA/HR/MIN/45287312023 dated 28.1 1.202-1 tbr obtaining Granl ol
I'.nvilonment Clearancc undel Category 1(a) within the scope and meaning of
EIA Notification dated 14.09.2006 issued by MOEF & CC. GOI. The Project
l'roponent has deposited Scrutinl, Iee oi t 1,50,000/- vide DD No. 804lll dated
28.11.2023 (in cornpliarrce of Flaryana Govemnrent. Ilnr.'ilonnrent & Climatc
(ihangc l)epartrnent Notillcation No. DF]&CCH/3060 dated 14.10.202 I.

The case rvas taken up in 283'd meeting of SEAC heltl on 13.12.2023
and Ihe l)tr.jcct proponent presentcd the case bcfore comrnittee. The cornnrittee
alit'r tliscussc-tl raised sonre ohseryations to which project proponent repl"v on
13.11.2023 along with as an Affidavit. -l-he rcplv uas considered. After detailed
dclihclations. the Conrmittee decidcd to reconrnrend the case to SEIAA tbr
granting of EC under Categorv Bl, I(a) for one year. under EIA Notilication
datcd 14.09.2006 issued by the Ministry of Errvitonnrcnt and Forest, Govemment
ol'India {or Mining o{'Sand at Nangal Block at Villages Nangal Nolth. Nangal
South. latarpur & Kamalpur Gadian. District Karnal. Haryana w'ith 35,60,000
MT/vear production as mentioned in LOI/Mining Plan/EIA
Report/ToR/DSR"/Replenishment Report for plan period with maximum
depth upto 3.0m as rnentionsd in Replenishment Study Report approved by
l)irector M ines & Geology. Haryana and for quantity of 35,60.000 MT/year
s ith thc following details and Specific & General stipulations:

'l'able- I
0l On linc

Ncr

03. O Area of the
Pxr.ioct

82 82.85 Ha (16.32 ha area is under restricted zone.

1010.000 ha reserved lor ancillarv activities where no
mining will be done.

About 56.53 ha area is free lrom restriction and the
mining is proposed in this area only as pcr mining plan)

I)ate of' LOI
(iranted b1, Mines
& 9c.r!g)

2.1 .Vt.2022.

S I A/'I IzuMIN/4 5287 3 I 2023

I (a) Mining of Minerals (Non-Coal Mining)
Category Bl

0+

Page 3l o1'tlO

[]( for l'roposetl Sand ]Iinine Proiect at Nansal Block at Villages Nangal
North. Nansal South. Tatarnur & KamalDur Gadian. District Karnal.
llarvana. Area 82.85 lla bv M/s Chaudhary Transrrort Companv.

02

I

Proposal

Category / Item
No. (In Schedule)

Annexure R-4/2512
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06

0t3 Khasra No.

[)epartnrent.
Ilarvana
[)atc ol' Approval
ol"fOR bt SIIIAA

21 .08.2023

[)atc ol' Approval
ol' minc plan

03.08.2023

07. [.ocation of Pro.iect Villages Nangal (North). Nangal (South). Tatarpur &
Kamalpur Gadian
Vil Village Nangal (North)
J5 , lSnrin. l6nrirr. ITnrin. l3nriu. 24rrin. 25

-1(r l lrnin. l0mirr. llurin
-11 Irnin. l(lnrin
4[i ,2min. 3min. "l to 8. t)rnin. lOnrin.
ll tol{.l5rnin.l6nrin. l7 to l0
J9ri'l5nrin. l6niin
For Ancillarl' Arca
43i, 1 to 25

Vil Village Nangal (South)
59// I 5min. l6min. 2,lmin. 25

60 7. 8. 9. l0nrin. I lmin. l2 to 25

61 1111.12. lSrnin. l9 to 22.23rnin
6l l. lrrin. 9rnin. I0. I Inrin
6l,rl to 9- l5
6li
!'illage'fatarpur
15,,lll tol-l. 25 nr in
.iJ I(rrlin. l]nrin. li
3 7,,2nr in. irnin. 4rnin. 5. 6. 7, 8, 9min
36111.2. i. 4min. 7rnin. 8 to 12. l3min
Village Kamalpur Gadian
l4ill6min" 25rnin
49l13ltmin.3l2nin.4rnin. 5. 6. 7. 8min. 9/2min, l lmin.
l2nrin. l-1. 14. 15. t6. 17. 18. 19.20rnin.21.22.)3.21.
25

18"8.9. 10. ll. 12. 13. 19.20.21.22.23
j() I+. I i. 10. I 7. 18. l-1. 15nrirr
60r i ll.20.2lmin
53 I- 2- 3.9. 10. 11. l2ruin.20nrin.2lnrin
62,'r4min. 5niin. 8rnin
51, I to 25

5l -lmin.5.6.7nrin.8nrin. lJmin. 14. 15. 16. 17.

ltlnrin. l9r'lmin. 22min. 23. 24. 25

56' 5. 6. 15. 16. 15

25ii2nrin" 3rnin. 4. 7. 8min. llniin" 14. 17. l 8min.
23min. 2.1

55//l to,1, 5min, 6min, 7min, 8 to 13, l4min, lTmin lli

Page 32 ol'80
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to 22
5'7/13min,4,5,6,7
64il1

q I)rtr cct (.'osl

l0

lt [',nvironment
Manageurent Plan

tl ( l.ll Bud cL

ti
l-l

I 7.00 Crores
Activity Round off

Figu rc in KLI)
l0Drink ing

Dust
Suppression

l0

Plantation l0
30 KLI)Tota I

Capital Cost Rs 28.00 Lakhs. Recurring Cost Rs 13.50

Lakhs
Total Rs.1.49,50.000/- 1br l0 Years.
-10 t.akhs
SandM in cral

Production
Capacitl'

35.60.000 TPA

[.nngitutle Latitutlel)illa r
29"49'l 7. r 552"N77.t0'52.6548"E
29'4g',12.7056"N

AI
nl '77" l0'16 9'74"1:.

29"49',9.4332"NA3 77"10'42.8952"E
29"49"7.7952"Nn4 77'I0'38.9604"E
29'49'5.0592"NA5 77"10'36.98'7 6"E
29'49',3.72 "NA6 '77'.t0'50 1492"F.

77'10'52.3092"E 29"49'9.3t52"NA7
29'49'15.t824"NAli 7'7"t0'53 5944"8
LatitudeI)illa r Longitude
29'1lt'58.lti0l"NCI 77't0'21 .0624"E

C2 '7'7.1l',24.7 548"8 29'48'55.6524"N

Lon itude

l.on tu de

29'48',52.2324"N

29'48',43.4268"N

Latitude
29"49'3.4 l 76"N
29'49'1.3332"N

I-atitutle

29'4ti'59.382"N

29"48'59.6844"N

'77" l0'11.6048"E

77"10'l L5212"E

77'l 0'39.5 86n"E

77" I 0'l 3.9n36"11

7'7'l0'lL).797 6"E

77'10'3 5.688"E

77"10'45.2028"E

C3
C.1

Pilla r

I) l

BI

I)'l

It2

I) l

lt.l

I) I

I) -+

l)illar
t]5

29.48',46.8U24"N

29"48'46. 1484"N
29"48'48.8736"N
29"48',50.9976"N

29'48'54.8676"N

77" l0'l 7.5 I 52"L

77'10'33.1 356"E
77'10'28.6032"E

7'7"10'4'7 ,9856"E

Page' JJ ol'80
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I) I

PR

l(i (i reen
Plantation

Ilelt

1i Machinery
I{c rired

ilt l)rxr cf
lle ur felllen t

l9 l'ou er hacku

(ieological Reserves

Five years proposed Production details (Tons /Anum)

Manpou er f)el ai ls

Nu mbers

I I

Category

29'48'39.2652"N'77't0'8.0724"ED5
29"48'34.9416"N-17't0'5.2968"8D6
29'48'30.8412"N77'l 0'6.0888"ED"/
29.48'27.4752"N77'l 0'7.0608"EI)8

77't0''1 .3632"E 29"48'.23.4072"NI)9
7'7'10'7 .41"E 29'48'2 I . 1968"Nt) l0

29'48'19.01l6"NI) ll '17't0'10.9776"1.

29'48'23.1912"NI) l2 77'10't7 .1948"F,
I) l3 7'1" t0'20.7 t2"E

29'48',36.4I76"N77'10'2ll.l 568"11I) l.l
29'48'.44.0892"N77" l0'38.6832"E

-t'7't0'27 .t488"
t-.

29'49'30.921 6"NI' [(

I'R I 77'10't4.4732"
E

29"49',21.3636"N

77"g'.23.6t24"E 29"49'2.55',72"NPR2

32,808 Trees, plants to be planted along the Haul
Road and in schools and public building and other
social fbrestry program
Chain Mounted Excavators, Water Tankcrs &
Trucks,ll-ippers
[]lcctric conneclion riill bc takcn fbr oftlcc and seculity
pul'pose liom Elcotricitl Board
D( i sets

Lease area in
Ha.

Total
geological

reserve MT

Blocked
Geological

reserve MT (B)

Available Mineable
reserves MT (A-B)

81.85 15.89.550 10.28,160 3 5,61.390

Ycar MTPA
I 35.60.000
II 35 6 () 000

III 35.60.000
IV 35.60.000

35.60.000

S

no.

l'age 3.1 ot'80

I

I

I

I

Manager (ll Class)

29"48',25.2864"N
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2 Assistant Manager l
3

l
5

I'oreman/Mates -+

Supcn isorv Statf
Skilled Personnel

-+

t0
l Semi-Skilled

Personnel

106

(') t lnskilled
'l'otal t -19

l)etails of Mining

l-and use pnltcrn

I)etails

Pit Arca

List of Machint n

l

Maintenance van

S.nn I)a rlicu la rs Details
I l\{ethod Of Mining Scrn i-lvlechan ized

0pcncast method

Geological Rescrves 45.89.550M f
J Mineable Reseryes 35,61,390MT
l Proposed Production 35.60.000 TPA

Existing land
use (ha )

At the end of
Sth year ( ha)

l 0.0 0.00
2 Dunrp Atea 0.0 0.0

.) Safcty Zone
(Restricted
Area)

16.32 16.32

{ I0.00 r0.00
0.0 5.0

6 56.53 56.51

-l-otal
82.85 82.85

s
No.

Name of
machinerv

Capacity Nos.

I Chain Mounted
Excavators

1.30 -2.0 ml 4

'l ippcls ' 'l rucks l5 tons 35

\\'alcr'l'anker 2

1 Light vehiclcs I

1a

Pagc 35 of80

l0

fr.no

_[fras1ryqlqq
Plantation _
Natural
Reclamation

4000 litcrs
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-I'able 
2 - EM l' Details

li \'l I) Budgct

('stt

S

\o
Mcasures Ca pita I

cost
(ln Rs.)

Recurring
cost
(In Rs.)

Total l0 Yr
budget (In
Rs.)

I)ollution C'ontrol
i) I)ust Suppression

7.00.000 2.00.000 25.00.000

2 Pollution Monitoring
i) Air pollution
ii) Water pollution
iiilSoil pollutiorr
iv) Noise Pollution

6,00.000 1.50.000

r9.50.000

I'lun1:rliorr lurd salurl lor
galclener (part time basis).

8.00.000 8,00.000

2.00.000

80.00.000

.l I laul road repair 7.00.000 25.00.000

'I'olt I 28,,00,000 I3.50,000
1,49,50,000

Sr.No. ,\ctivitl Approx
Cost

(in Rs.)

I lcalth awarencss and rnedical camps for local
eonrurunitv in nearbl village and panchayat.

8.00

l Distribution of cducational kits and sports kits among the
s t, Lrdc n L> ol'uctubl villagcs.

6.00

J Drinking r.vater faciliry and toilet facilities rvith proper
water svsten'l at 8 places in Villages Nanga l(North &
South). l atarpur and Kamalpur Gadian & surrounding
villages.

8.00

.l Skill Development Pl'ogram as pcr t'equirement of local
Youngster ol'Villages Nangal (Nolth & South). Tatarpur
and Kanralpur Gadian & surrounding village.s._

8.00

lnstallation of solar lights in public places in consultalion
u ith (iranr l'anchalat. (*l{s.30000 x 2ttp!q1q)

6.00

6 Whiteu,ashingipainting work of school rooms and walls
ol' village Nangal (North & South). 'l'atarpur and

Kanralpur ( iadian& surrott nd ing villagcs.

4.00

TOTAI, ,{0.00 l:tkh

Page 36 ol'80
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Specific Conditions:-

l. 'lhe PP shall construct the pucca link roads connected to the main road at the mining
sirc hcliuc lhc slarl ol'ntining.

1. 'l'hc plantation shall bc done on both sides of the road to prevent dust spreading

i. The PP shall construct thc Haul roads of width l0 meters.

'1. Thc PP slrall providc onll one exit and one entry to thc Mining Project area and all
the miping shall be dispalched through E-billing.

i. -fhc 
I)P shall rntrintain arr un-rnincd lrlock ol' 50 meters s,idth after every block of

1000 nreters over rvhich mining is undertalien or at such distance as may be directed
hv thc Director or an1' of'ticel authorized by hirn.

6. I-he I)[) shall restrict nrining rvithin the central 3/4th rvidth of the river/rivulet.

7. -fhe 
PP slrall not permit any mining in an area up to width ol 500 meters tiom the

aclivc edges ot'ernbankments in case of River Yamuna, 250 mtrs. in case ot'Tangli.
Markanda and Ghaggar and 100 nrtrs. on either side ofall other rivers/rivulets.

tl. Sepalate r.vet and dry bins must be provided in each unit and at ground level for
lhcilitatinq scBregation ol'waste. Solid Waste shall be segregated into rvct garbage

arrd irrert rnaterials. Wet Garhage shall be composted in Organic wastc convertor.
Adecluatc iirca slrall be provided lirr solid \\'aste lnanagernent within tlre prenrises
r.r'hich rvill include area for segrcgation. composting. The Inert waste from the
pluge ,, t rr ill bc sent to durnping sitc.

9. -l he [)[) shall maintain the garland drains in the project area and catchment area for
presen,ing overburden and dump rnining.

10. Iral'llc nranagcnlenl plan as subnritted shall be implemented in letter and spirit.
Apart. a detailed traffic managernent and traffic decongestion plan shall be drarvn up
to ensure thtrt thc current level of service of the roads within a 05 kms. radius ol the
projcct is nrarirrated and irnproved upon after the implementation ofthe project.

ll.The Project I'roponent shall obtain all necessary clearance/permission from all
lclevant agencics bclbrc comrnenccntent of rvork.

ll. (lonscnt to cstahlis;h 'operatc tirr thc proiect shall bc obtained fiom the State Pollution
Control Board as required under the Air (Preverrtion and Control of Pollution) Act,
l98l and the Water (Prevention and Control olPollution) Act. 1974.

Il.'ihe PI' shall takc precautions to suppress the dusl in and around the mining site. The
PP shall use mixed cannon water sprinkle fbr dust suppression instead of
conventional sprinkles tbr efficient dust suppression.

l-1.'l'hc l)[' shall also provide the Anti smog gun mounted on truck in the project for
suppression ol'dust and shall use the treated B'ater. if feasible.

l5. l-he PI'} shall create environment division unit in the pro.lect for implementing the

conditions ol' Environment clearance.

Pase J7 ol'80
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16. 
-fhe PP shall obtain thc permission regarding withdrawal of ground water from
CGWA betbrc thc starl olthe plo.iect and also obtained the CTO from HSPCB after
thc approval tiorr C(iWA.

17. Ihe I)l' shall adhere to the approved mining plan and approved closure plan by the

c0mpetent authorit)'.

18. Action plan lbr the public hearing issues shall be complied in letter and spirit.

19.'l'he Proponent will provide adequate sanitary facility in the lorm olmobile toilets to
the lahours engaged for the project work.

10.Thc Pro_iect proponent shall compll,all the measures. conditions suggested in the

approved nrining plarr rvith post closure rnine plan, Environmental Management Plan
([MI'}) in a lcttcr and spirit.

2|.An1, change in stipulations of l:C of the approved rnining plan rvill lead to
Environn:cnt Clearanoc void-ab-initio and PP will havo to scek li'csh Environment
(.'leararrec

ll. Thc I'}f'} shall cornply u,ith Sand Mining Rules 2016 and NGT directions iiont time to
f irl c.

li.l'he I)P shall get the Wildlile Conscrvation Plan approved lrom the Cornpetent
AutholiL; bctble the start of Mining Opcrations.

1.1."1'hc I'P shall restrict maxirnunr nrining depth upto 3 rlreters above the Ciround Water
Tablc as per approved Mining Plan.

25. Thc PP shall submit the scientilic grid bascd/drone based replenishment study lbr the
pro.ject site in the river bed within I year after the start of the mining at the project
site. tbr further extension of time period as per approved mining plan ofthe project.

16. ['hc l)l) shall develop total i3 hac. o I' conrnr unity/panchayti zu'ea in the nearby village
and plo.iect site alea as green belt in consultation with local people and other stake
holdcrs to rncet rvith the demand ol public hearing and shall do plantation o132,808
lrccs along the Haul R.trad and in schools and public building and other social
lbrcstrv progranr.

[]: Slalulon Conrplia nce:-

l. This ['.nvironnrental Clearance (EC) is subject to oldet's/judgment ol Hon'ble
Supreme Court ol'India. Hon'ble High Coult, Ilon'ble NGT and any other Court of
[.au,, Common Cause Conditions as may be applicable.

2. 'l-he Pro.fect proponent complies w'ith all the statutoly requirements and judgment of
IJon'hle Suprcnre Court dated 2nd August,20l7 in Writ Petition (Civil) No. I l4 of
20 14 in nrattcr ol' Comrnon Cause versus Union of India &Others belore
commencing the mining operations.

3 'l'he State Government concerned shall ensure that mining operation shall not be

conrnrenccd till the entire compensation levied. if'any. lor illegal mining paid by the

Pro.icct Proponcnt through their rcspective Department of Mining & Geology in
stlict conrpliance of Judgment ol'Ilon'ble Supreme Court dated 2nd August,2017 in

I'agc 3ll ol'80
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Writ Petition (Civil) No. I l4 of 2014 in matter of Common Cause versus Union ol
India &Ors.

.1. -l'his 
F.nvironmental Clearance shall become operational only aflter receiving formal

NBWI- Clcarance fiom MoEF&CC subsequent to the recommendations ol the

Standing Committee of National Board lor Wildlife, if applicable to the Project.

5. 'l'his llnvironmental Clearance shall become operational only alier receiving lbrmal
I:orcst Clealance (FC) undcr the provision ol Forest Conservation Act. 1980. if
applicable to the Pro.iect.

(r. Pro.jcct Proponent (PP) shall obtain Consetrt to Operate alier grant of EC and

el1'cctively inrplenrent all the conditions stipulated thclcin. The nrining activity shall

not conlmcncc plior to obtaiuing Consent to l.lstabl ish/Consent to Opcrate lrom the

concemed State Pollution Control Board/Committee.

7. l'he PP shall adhete to the provision of the Mines Act. 1952. Mines and Mineral

lDevelopnrcnt & Rcgulation). Act,20l5 and rules & regulations rnade there under.

PP shall adhere to various circulars issued by Directorate General Mines Safety
(D(;VlS). l\4incs & (icologr, Department. Haryana and Indian Elureau o1'l\'[ines ti'orn

tinrc to tinrc.. Also adhere to Ilarvana Minor Mineral Concession. Stocking.

Transoortation of Minerals and Prevcntion of Illesal Mining Rules" 2012

8. Thc Pro.ject Proponent shall obtain consents fiorn all the concemed land orvners.

bclirrc stalt of tnining operations. as per thc provisions of MMDR Act. I9-i7 and

nrlcs nradc thcrc under in respcct o{'lands ufiich arc not ou'ned by it.

9. 'l'hc 
Prcr.lect [)roponent shall lbllou the nritigation measures provided in MoEF& CC

otllce Menrorandum No. Z-11013157 2011-lA.ll (M), dated 29th October. 2014,

titled "lmpact of mining activities on Habitations-lssues related to the mining
Prcr.iects u4rerein Habitations and villages are the part of mine lease areas or
I lahitations and villages are surrounded by the mine lease area".

10.'fhc Projeet Proponcnt shall obtain necessary prior permission of the competent
authoritics lbl drawl of requisite quantity of surface water and lrom CGWA tbr
u,ithdrarval ol'ground water tbr the project.

I | . A copv of IrC letter u'ill he rnarked to concerned Panchayat / local NGO etc. if any.

thrnr rvhom suggestion i representation has been received rvhile processing the

proposal.

I 2. Statc Pollution Control Board/Comrnittee shall be responsible lor display of this EC

lctter at its Rcgional otfice. District Industries Centre and Collector's
ol I'ice/Tehs ildar's Oflice fbr 30 days.

13.'l'he Pro.ject Authorities should widely advertise aboul the grant ol this EC letter b1

printing the same in at least two local newspapers, one of which shall be in

vernacular language of the concemed area. The advertisement shall be done within 7

da-"-s ol the issue ol'the clearance letter mentioning that the instant proiect has been

accordcd EC and copy of the EC letter is available with the State Pollution Control

Board/Cornmittee and web site ol the Ministry of Environment. Forest and Climate

I'agc J9 ol ti0
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('hangc (u,rvu.parivesh.nic.in). A copy ol'thc adverliscment ntay be lorwarded to the

concernecl Mol:li&( (l Regional OtIcc tbr compliarrce and record.

lJ. I he Pro.icct Proponenl shall inlirrm the MotiF&CC tbr any change in ou'nership ol
the mining lease. In oase there is any change in ownership or mining lease is
transt'erred than mining operation shall only be carried out atter transfer ol EC as per
provisions olthe para I I of lllA Notification, 2006 as amended tiom time to time.

I Air Quality Monitoring and Preservation

l. 1'he I'ro.iect Proponent shall install a minimtrm of 3 (thrce) online Arnbient Air
Quality Monitoring Stations rvith I (one) in uprvind and 2 (two) in downwind
direction based on long term climatologically data ahout rvind direction such that an

anglc ol' 120" is lnade bet\\'csn the rnonitoring locations to monitor critical
paranreters. rclevanl lilr mining operations. of air pollution viz. PM1p. PM: s. NO2,
C'O and SO2 cte. as pcr tlre methodology mentioned in NAAQS Notification No. B-
19016 2o/()0/PCI/1. datcd ltt.l 1.2009 coveling the aspects of' tlansportation and usc
ol- hear r nrachincrf in the impact zonc. The arnbient air qualitl' shall also be

nronitore-d at prominent places like ot'fice building, canteen etc. as per the site
condition to ascertain the exposure characteristics at specific places. The above data
shall bc digitally displayed within 03 months in front of the main Gate of the mine
site.

2. l:t'l'ective saf'eguard measurcs tbr prevention of tlust generation and subsequent
suppressitx (like regular water sprinkling. rnetalled road construction etc.) shall be

carriecl out in areas prone to air pollution rvlrercin high levels of PM16 atrd PM15 are

er,ident such as haul road. loading and unloading point and transf'er points. Thc
l'ugitive dust emissions li'orn all sources shall be regularly controlled by installation
of'r'cquircd cquipnrcnts/ machineries and preventive maintenance. Use of suitable
sater'-soluhle chenrical dust suppressing agents may be explored for better
cll'cctivcnc-ss o{' dust control system. It shall be ensured that air pollution level
contbrrn l() the standards prescribed by the MoL.F&CC/Central Pollution Control
Board.

II Water Quality Monitoring and Preservation

L In case. immediate mining scherne envisages intersection of ground water table. then

I-.nvironnrental Clcarance shall beconre operational only after receiving fbrmal
clcarance tiom CGWA. In case. mining operation involves intcrsection of ground
\\'ater table at a later stage. then PP shall ensure that prior approval lrom CGWA and
MoilF&C'C' is in place betbrc such mining operations. l'he permission lor
inlcrseclion of'ground water table shall essentially be based on detailed hydro-
gcological studl' ol the area.

2. Regular nronitoring ol'the llow rate ol lhe springs and perennial Nallahs l)owing in
and around lhe mine lease shall be carried out and records maintain. The natural
\\ater bodics and or streams w'hich arc flowing in an around the village. should not
be disturbed. 'lhc Water 

-l'able 
should be nurtured so as nol to go down belou' the

pre-mining pcriod. In casc ol'any water scarcity in the area, the Project Proponent
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has to provide u'atcr to the villagers lor their use. A provision for regular monitoring
ol'u,ater table in open dug wall located in village should be incorporated to ascertain

thc inrpact ol'mining ol'er ground water tablc. The Report on changes in Ground
u'ater lcvel and quality shall bc submitted on six-monthly basis to the Regional
O{'licc of'the Ministrl', C(iWA and State Groundwater Departmcnt / State Pollution
Control Board.

,i. Proicct Proponcnt shall rcgularll' monitor and maintain records vr'.r.t. ground water
lercl and qualin in and around the nrine lease by cstablishing a nctwork of existing
uells as rvell as neu piezonreter installations during the mining operation in
consultation with Central Ground Water Authoritl'/ State Cround Water Departrncnt.
1-hc Report on changcs in Ground rvatcr ler,cl and qualitl shall bc submitted on six-
nronthly basis to the Regionai Olllce of the Ministry,, CGWA and State Groundv,''aler
l)cpartnrent, Statc I)o]lution Contlol Board.

4. [-he I)ro.ject Proponent shall undertake regular monitoring of natural lvater course/
watcr resourccsi springs and perennial Nallahs existing/ florvinq in and around the

rnine lcase and rnaintain its records. The ploject proponent shall undertake regular
nronitoriuu of' \\al.or qualit-v upstream and downstreanr of rvater bodies passing

u illrin and nealb.v-l adjacent to the mine lease and maintain its records. Sufl'icient
nunrhcr ol' gullies shall be provided at appropriatc places u'ithin thc lease tbr
rnanagcnrellt of water. PP shall carryollt regular rnonitoring !v.r.t. pH and included
tlrc sarnc in nronil<lring plan. 'l'he parameters to bc monitored shall inclutlc thcir
rratcl qualirl r'is-ir-vis suitabilitl lbr usage as per CPCB criteria and flo\\' rate. It
shall hc ensured that no obstnlctiorr andl or alteratitxr be made to water bodies dulirrg
nrinine operations rvithout justilication and prior approval ol MoHF&CC. 'l'he

nronit<lrine of water courses/ bodies existing in lease area shall be canied out four
tirncs in a vear viz. prc- monsoon (April-May). monsoon (August). post-monsoon
(Novenrher) and u'inter (January) and the record ol monitored data ma1' be sent

regularll to Ministry ol Environment. Forest and Climate Change and its Regional
Olllce. Central Ground Water Authority and Regional Director, Central Ground
Watel Boald. State Pollution Control Board and Central Pollution Control Board.
C'lcarly shorvinlt the lrend analysis on six-monthly basis.

5. (lLralitl of pollutcd u'ater gcneratcd fi'om mining opcrations u,hich include Chemical
Oxvgcn Demand (tlOD) in tnines run-ofi; acid rnine drainage and tretal
contamination in nrnolf shall bc monitored along with Total Suspended Solids
( l'l)S). Dissolved Oxvgen (DO). pl I and 'Iotal Suspended Solids (TSS). 'the

nronitolcd data shall be uploaded on the \\,ebsite olthe company as well as displayed
at thc px)iect site in puhlic dontain. on a displav board. at a suitable location ncar the

nrain gatc ol' the Conrpanl . 'l hc circular No. .l-20012l I /2006-lA.ll (M) dated

17.05.2009 issucd by l\{inistr'1, ol' Ltrvironment, Ijorcst and Clirnate Change ma1' also

be rel'erred in this regard.

6. [)roiect Proponent shall plan, develop and implement rainwater harvcsting lneasures

on long term basis to augment ground watcr resources in the area in consultation
u ith Ccntral Ground Water Board/State Groundwater Department. A reporl on

anrount of \\'ater rccharged necds to be submitted to Regional Office MoEF&CC
anrruallr'.
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7. Industrial waste w'ater (workshop and waste water from the mine) should be properly

collectcd and trcated so as to conlorm to the notified standards prescribed lrom time

to time.-l'he standards shall be prescribed through Consent to Operate (C'lO) issued

bl. concerned State Pollution Control Board (SPCB). The workshop effluent shall be

treated atier its initial passage through Oil and grease trap.

tl. The u,ater halance/water auditing shall be carried out and measure for reducing the

consurnption ol'water shall be taken up and reported to the Regional Office of the

MoF.F& CC and State Pollution Control Board/Committee.

III Noise and Vibration Monitoring and Prevention

l. The pcak particle velocitv at 500rn distance or rvithin tlre nearesl habitation.
u hichevcr is cli:scr shall bo monitored pcriodicall.v as per applicable DGMS
guidclincs.

l. The illuminatiorr and sourrd at night at project sites disturh the villages in respect ol
btxh hunran arrtl animal population. Consequent sleeping disoldcrs and stress may
aflect thc health in the villages located close to mining operatiorls. I labitations have

a right for darkncss and rninimal noise levels at night. PPs must ellsure that the

bioloeical clock of the villages is not disrurbed; by orienting the floodlightsimasks
ar.r ar 1r urn the villagcrs and keeping the troisr: levcls well within the prescribed

lirnits lirr clal inight hours.

j. Thc [)rojcct Proponcnt shall take mcasures lilr control of noise levels belorv 85 dba

in ths ur)rk environment. The rvorkers engaged in operations of HEMM. etc. should
hc pror iclcd rvith ear plugs/mull'.s. All personnol inoluding laborers rvorking in dusty

alcus shali bc provided uith proteclive rcspiratorl' devices along rvith adetluate

training. a\\'al'cucss and inlbrnration ou salitl and health aspects. The PP shall be

held responsible in case it has been lbund that workers/personalsi laborers are

srrrking u'ithout pcrsonal protective cquiprnent.

IV Mining Plan

l. I-he Projcct I)roponcnt shall adhere to the \4'orking parameters of nrining plan which
uas submitted al the tirne o{'EC appraisal wherein year-wise plan u'as mentioned for
total excavation i.e. quantum of mineral. waste, over burden. inter burden and top
soil ctc.. No change in basic mining proposal like mining technology, total
cxcaval.ion. mincral & rvaste production. lease area and scope of working (viz.
rnethod ol' mining. overburden & dump managcmenl. O.B & dump mining, mineral
transpoltation mode. ultinrate depth of mining etc.) shall not be carried out without
priol approval ol- thc Ministly ol'Euvironmcnt. Forcst and Clirnate Changc. u'hich
cntail adversc environnrental impacls. even if it is a part ol approved mirring plan

moditled alier grant of EC or granted by State Govt. in the lorm to Short Term
Permit (STP). Query license or any other name.

1. l'he l)r'o.iect l)roponent shall get the l:inal Mine Closure Plan along with Financial

Assurancc approlcd from lndian llurcau of Mines/Department ol'Mining & Geology

as rccluired under thc Provision olthc MMDR Act. 1957 and Rules/ Guidelines made

thcrc' undcr. A cop1, of approved final mine closure plan shall be submitted within 2

months of the approval ol' the same I'rom the competent authority to the concerned
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Rcgional Otllce of the Ministry of Environment, Forest and Climate Change and
SI:1,\,\ IirL rccord atttl r orificatiotr.

,1. 'l he land-use of'thc minc lcasc area at various stages ol'mining scheme as well as at

the cnd-ot--lilc shall be governed as per the approved Mining Plan.'l'he excavation
ris-d-vis backlilling in the mine lease area and corresponding alTorestation to be

raiscd in thc reclainred area shall be governed as per approved mining plan. PP shall
cnsurc the monitoring and management of rehabilitated areas until the vegetation
becomcs sell'-sustain ing. 

-fhe 
compliance status shall be submitted half-yearly to the

MoF.l'&CC and its conccrned Regional Office.

V Land Reclamation

l. Thc Overburden (O.8.) generated during the rnining operations shall be stacked at

earnralked OI) dump site(s) only'and it should not be kcpt active for a long period of
timc. 

-l-he 
physical paranleters of the OB dumps like height, rvidth and angle ol slope

shall be govcrned as per lhe approved Mining Plan as per the guidelines/c irculars
issuecl hv D.G.lVt.S w.r.t. safety in mining operations shall he strictly adhered to
rnaintain rhe stabilit)'of top soil/OB durnps. 1'he topsoil shall be used fbr land
recltunation and plantation.

2. 'l'he rc.icct,/\\'aste gcnerated during the mining operations shall be stacked at

ealrnarked rraste dunrp site(s) only. fhe physical paranrelers ol'the waste dumps like
height. width and angle of slope shall be governed as per the approved Mining Plan
rus per the gu iclelines/c ircu lars issued b,v DGMS w.r.t. safety in mining operations
,hall bc strictll adhercd to maintain the stabilitr' of rvaste dumps.

J. I-he reclarnation ol u'aste durnp sites shall be clone in scientific manner as per the
Approved Mining Plan cum Progrcssivc Mine Closure PIan.

1. 'l'he slopc ol'durnps shall be vegdated in scicntific nranner with suitablc nativc
specics to nraintain the slope stability, prevent erosion and surface run off. The
selection ol'local spccies rcgulates local climatic parameters and help in adaptation
ol' plant species to the microclimate. The gullies formed on slopes should be

lde quatclr take n cale ol as it impacls the overall stability of dumps. fhe dump mass

slrould bc consoliclated n'irh the help ol dozeri compactors therebl' ensuring proper
lillingr' Icvcling t-rl' duurp nrass. In oritical areas, usc of geo textilcs/geo-
nrembranesiclav liners,/Bentonite etc. shall be undertaken for stabilization of the

dunrp.

5. 'fhe Pro.iect Proponent shall can1, out slope stability study in case the dump height is
rnorc than 30 rnetcrs. Thc slope stability report shall be submitted to concerned
rcgional ofllce of Mo[:F&CC/S11lAA.

(r. Catch drains, settling tanks and siltation ponds ol appropriate size shall be

constructed around the rnine working, mineral yards and Top Soil/OB/Waste dumps
to prevcnt run ofl'ol u,ater and tlow of sediments directly into the water bodies
(Nallahi Rivcr/ Pond etc.). 'fhe collected water should bc utilized lor watering thc
nrinc arca. roads. grccn bclt devclopmenl. plantation etc.'fhe drains/ sedimentation
sumps ctc. shall bc de-silted rcgularly. particularly after monsoon season, and
nrainttincd propcrlr'.
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7. Check dams of appropriate size, gradient and length shall be constructed around

mine pit and oB dumps to prevent storm run-of'f and sediment flow into adjoining
u'ater bodics. A sat'ety margin ol 50?t shall be kept Ibr designing ol sump structures

ovcr and abovc peak raint'all (based on 50 years data) and maximum discharge in the

nrinc and its ad.ioining arca which shall also help in providing adequate retention

tinrc pcriod thereby allowing proper settling of scdimcntsisilt material. The

sedirnentation pits/ sumps shall be constructed at the comers ol-lhe garland drains.

8. 'l'he rop soil. il any" shall tcmporarily be stored al carmarked site(s) tvithin the mine

lease onll' and should not he kept unutilized lbr long. The ph1'sical parameters of the

top soil durnps likc height. uidth and angle trf slope shall be governed as per the

approvcd lvlining I'lan and as per the guidclines tiamed b1"DGMS u'.r.t. sal'et5 in

rnining opcrations shall hc strictiv adhercd tr) nraintain the stattility of dunlps. 
-fhe

topsoil shall bc used lbr land rcclanration and plantation pur[)()sc.

VI 'l'ransportation

I . No Trausportation o[ thc rninerals shall bc allowed in case of roads passing through

r illasc) lrahitations. In such cases. PP shall construct a'bypass' road for the purpose

ol' transportation of the minerals leaving an adequate gap (say at least 200 lnelers) so

that the adterse impact ol'sound end dust along rvith chances of accidents could be

nriligrlctl. ;\ll costs rcsultingt fiorn lvidening and strengthening of existing public

r()ad ncl.\\,()r'k shall lre borne b-v the PP in consultation rvith nodal State (iovt.

l)cnartnrcnt Transportation ol nrincrals thrcugh rtirtl movement in case ol'cxistitrg
r illage nilal roads shall lre alhrwed in consultatiotr with nodal State (]o'"1.

L)cparirrrcrrt onll altcr rcquirctl strcngthening sucit'lhat the carrying capacitl' tll' roads

i iucle;r.cd to lrarrdlc the tral'fic loird. 
-l'lre pollution due to transponation load on the

cnr ilgrrrlrcrrt sill bc e lltctivcll controlled and 11a.tcr sprinkling rvill also bc done

rcuularlr'. Ve[ricular enrissions shall he kept under contiol and regularlv ntonittlred.
l)rrrie'et shoulh obtain I'ollution under Control (PUC) cefiificate ibr all the vchicles

fionr authori4ed pollution testing cetrters.

I l hc Mriin haulage r()ad \\ ithin the nrine lease should be ptol ided s'ith a pertrtane nt

\\ ll.r \irlinlilir! ;in iur!rcltl!'ttt lili' tlttst stlnpression. Othel roads u'ithin tltc rninc lcase

:lrirrrlr"l [.'lcttecl rcuulrllr u'ith tunker'-mounted \',ater sprinkling slstern.-fhe othcr

arca: ()l dtrsr qcncration likc crr,rshing zotrc. niatcrial tt'ans[L'r points. tnatc'rial larils
ctr. sh()ul(l in\ariah!1 be ProYicleri $'ith dtrst st:ppressiru al'rangenrents. I-hc air

p()llution c()ntrol .qriipnt.nls lrke ir,ts llltcr:. \scltultt suctioll h()ods. dlr lirggin.'

s\slL'nr elc shall hc instu!l':d lii (- rushers. hcl(-ctlt,r el'ors and otltL'r aieas prolle t() air

ltolluriorr. I-he belt con\c\or sltr:u.tlcl bc lirllv corercd to avoid generation ol'dust
Nhile lftrnsportatiorr. I)t) shall take l)eccssarv ntcasures to avoid generation of
lLrgitir c dLr:;t cnr issitltls.

VII (i reen lielt

I . I-lrc l)roicct l)r()poltcltt slrall rlcr clo1.r glccrrlrclt in 7.51r u id,"' salctl zon.- all along llrc

rli1c lease boundar'1 as psr the guidclincs ol' CPCIj iu ordet' to arrcst polluiitrll

L'r)rxnirlin! lrorrr mining opcrations s ithin thr: lease. Thc wlrolc Gleen belt shall hc

Llc. cloltcd rvithin flrst 5 lclrs starting tl'otn r'.'irrduat'tl side ol'thc active minitrg alca.
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'['he dcvelopment of'grecnbelt shall be governcd as per the EC granted irrespective
ol- thc stipulation made in approved nrine plan.

2. 1he l)roiect Proponcnt shall carryout plantation/atTorestation in backfilled and

lcclairnotl arca ol nriniug lease. around watcr body. along thc roadsides. in
communitr areas etc. by planting the native spccies in consultation with the State

l;oresl l)eparlment/ Agricullure Departmcnt/ Rural dcvelopmcnt department/Tribal
\\'cllarc l)epartnrcnti Ciranr Pancha,r at such that only those spccics be selectcd which
are of use to the local people. The CPCB guidelines in this respect shall also be

adhered. The density of the trees should be arouhd 2500 saplings per l-lectare.

Adcquatc budgetan provision shall be ntade for protection and care oftrees.

3. 'l-he Pro.ject Proponent shall nrake necessary allemative al'rangements lor livestock
l'eed bv developing grazing lancl rvith a vierv to corrpensate those areas r.l'hich are

conring within thc nrinc lcase. 
-l"he devclopment of such grazing land shall be done

in consultalion with the Statc Governnrenl. in lhis regartl. Prt-tject Proponent should
cssentially irnplement the directions of the Flon'ble Suprente Coun with regard to
lcquisition,ol'srazin{.{ land. Thc sparse trccs on such grazine grountl. u'hich provide

rrid-.lrr shcllcl ll'onr the scorching sun. should bc scrupulousl,v guarded' pl otccted
against felline and plantation of snch trees should hE promoted.

-1. |-he [)r'ojcct l)rrponenl. shall undertake all precautionar]' measures firr consenation
antl protcction of endangercd flora and fauna aucl Schedule-l species during mining
opcrati(nr. ;\ Wildlitb Conservation Plan shall be prepared lor the sarne clearly
tlclincating tction to he taken for lrnsen,ation of flora and fauna. The Plan shall be

appror cd b1 Chief \['ild t ile \\'arden ol thc Statc Govt. and implemented in
consultation u ith the Statc Forcst and Wildlil'c Department. A copl' of Wildlife
('onsslation Plan and its implenrentation status (annual) shall be submitted tcr the

I{e gional Olllce of the Ministry.

.i. lhc l)l) shall cnsuru that tlrc area nrarked lor glccnery and trecs *ill not be rcndercd
irnperlious hl anl,rneans like soil. compaction or cement concrete or hrick or tilcs
or rubber or plastic covcr or any o(her impen,ious material in any tnanner and the
area rnusl be rnaintained pervious for u,ater infl ltration/percolation and air flow in
thc soil. It nrust bc straigitt on earth and not on an.v roofor slab ofany tile.

VIII Public llearing and Human Health Issues

l. Ihe l)roject Ploponent shall appoirrt an Occupational Ilealth Specialist tbr Regular as

uell as Periodical rnedioal exanrination of the rvolkers engaged in the mining
activities, as per the I)GMS guidelines. The records shall be maintained properly. PP

shall also carryoul Occupational health check-ups in respect of workers r.r'hich are

having ailnrents like BP. diabetes. habitual snroking, etc. The 'check-ups shall be

undertakcn once in six months artd necessary rernedial/ preventive measures be

raken. A slatus reporl on thc' samc may be sent to MollF&CC-' Regional Office and

DGMS on hall'-r,earh' basis.

L I'he Pro.ject Proponent must dcmonstrale comtnitment to work towards 'Zero Hann'
liom lheir mining activities and carr1, out Heialth Risk Assessmcnt (l{RA) tbr
identification workplace hazrrds and asscss thcir polential risks to heal.th. and
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determine appropriate control measures to protect the health and wellbeing of
u,orkers and nearbl' conrmunity. The proponent shall maintain accurate and

sysrcrnatic rccords of'the I lRA. The HRA fbr neighborhood has to fbcus on Public

I lealth Problcrns likc Malaria. Tuberculosis. IIIV. Anaemia. Diarrhoea in children
undcr lir c. respiralor-'- inl'ections due to bio mass cooking. 'l'he proponenl shall also

create au'areness and educalc the nearby community and workers for Sanitation-

Personal ll1'giene. I land rvashing. not to dct'ecate in open. Women Health and

Illgiene (Ploriding Sanitarl Napkins). hazard ol tobacco and alcohol use. l'he
I,ropoucnt shall carryout basc line IIRA lbr all thc category ol'rvorkers and thereafier

everv live years.

i, 1-hc I)roponcnt slrall carry out Occupational hcalth surveilletnce ra'hich be a part ol
HRA and include Biological Monitoring where practical and f'easible, and the tests

and invcstigatirxrs t clcvant to the exposure (c.g. Ibl Dust a X-Ray chest; For Noise

Audioructlie: fbr Lead I'.xposure Btood l-ead" lror Welders Full Ophthalmologic
Asscssltrcnt: lirr Mangiurcsc Miners a conlplete Neurological Assessnrent by a

Certitled Neurologist. and Manganese (Mn) Estimation in Blood: For lnorganic
(lhrorniLrru- l.ortnightly skin inspection ol' hands and lbrearnts by a rcsponsible

pcrson. lrxcept routine tests all tests would be carried out in a Lab accredited by'

NAIlll. I{ccords of Ilcalth Surveillance must bs kept lor 30 1'ears, including the

results ol'and the records ol Physical exanrinati0n and tests. The record of exptlsure

drrc lo rrrirlcrials like Asbestos. IIard Rock Mining. Silica. Gold. Kaolin. Alutninurn.
lron. Nlanganese. Chromiurn. [.ead. Uraniunr nced to be handed over to the Mining
l)cpalrr])cnr ()l the Statc irr casc the lit'e of the nttnc is less than 30 1'cars. It rvould he

irlrlig:rton lirr the State Mints [)epartlnellts to 11]ake alTangemcnts lbr the salt and

seculc storage of the records including X-Ra1'. Only conventional X-Ra,v- rvill he

acccpred l()r record purposes and nol the digital one). X-Ray must meet Il-O criteria
( l7 x l-1 inchc-s and of good quality).

4. The Proponent shall maintained a record of performance indicators for workers

$ hich inclu<les (a) there should nor be a signilicant decline in their Bodl' Mass Index

and it slroutti \ta) het$ccn 18.5 -24.9. (b) the Final Chest X-Ra1' compared n'ith the

base line X-Rav should not show any capacities .(c) At the end of their leaving.iob

thcrc slrtruld bc no DirninuLion in thcir Lung Functions Forccd Expiratory Volume in

onc sccon<.l lliEV I .1.l"orced Vital Capacity (FVC), and the mtio) unless they are

smokcrs rrtich has to bc ad.iustcd. and the elfect ol age. (d) their hearing should not

bc all'ectecl. As a proof an Audiogranr (first and last need to be presented). (e) the)'

should not lravc devclopcd anY Persistent tsack Pain. Neck Pain. and the movement

ol'thcir I Iip. Knee and othcr.ioints should havc normal range of movenrent. (f) thc"r"

shoul<j not hare sufl'ered loss ofany body part. Jhe rccord of thc same should be

subrnittcd to thc Regional OfIcc. MoEIi&CC annually along u'ith details ol' the

relicl'and compcnsation paid ltt rvorkers having above indications.

5. The Project Proponent shall ensure that Personnel working in dusty areas should

\\ear protective respiratorl devices and thcy should also be provided with adequate

training and inlormation on sal-et-n-' and health aspects.

6. Proicct l)ropolent shall tuakc plovision lor thc housing Ibr u'orkers/labors or shall

conslftrct lahor camps u,ilhin/outside (contpany orvned land) with necessary basic
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inliastrurctLrrc lacilitics likc lucl lirr cooking. nlobilc toilcts. mohilc STP. sal'e

LlrinkiDlS $utcr- utetlical hcalth cat'c. crichc lirl kids ctc. 
.l 

he htlusirrg nlav be

ltror iclr--cl in the lirrrn ol lcrnporar! stnlcturs:i trhrclt cart hc renlorcd afier the

eorrrpletiorr ol'the proiect rclated in fi'astructurc. 'l hc dotue:;lis \\'aste \\ater should he

trealed 'u'ith S'l'P in order to avoid contamination of unclcrgrottnd rvater.

-. l lrc actir itics proposccl in Action plan plcpared lirr addrussing thc issues raised

dulirrg thc I'ublic llearing shall be completcd as per the budgetar;- provisions

nrcnri()nc(l in thc Action Plan end nithin the stipulatcd tirre lianre. The Status Report

r.rr irnplcrne rrtatiori ol' Action [)lan slrall hc submittcd to thc con(ietncd Reg,ional
( )lllcc o1' thc \4inistrv alonl rr ith l)istliet AdnrirtisitrlLt i()r'r.

IX Oorporate Environntent Responsihilitv (CEll)

l..l'hc activities atrtl budgct carrrarked tirr C'otporate l;rlv ironrtterttal Ilesponsibilitl
(( l:lt) as pcr Mirristrr's ONI No ll-65/20 l7-lA. Tl (M) datcd 01.05.2018 or as

l)r()l)()scrl lrr | ,\( shoulii [',c licl.lt in it scpalate butrK accrtttttt. lhs actiVities ploptrsed

lirr (ll.lt .lrall bc intplcntcntt:d in a tinrc lruuritl nranner ltnd anttual rr'polt (11.

inil)lcnlcIl;lti(;11 rrl thc san],: .rl()n!l u illt Jticltrtcntat\ prool r iz. 1.rh txt'rgraphs-

Prrrelrlrs..r (l()cun]elrts. latitude & longitude ol inliastntcturc derclopetl & tUad

con5rnrcreLl r')ceds to be subnrittetl to Resional OIiice lVloI'.F &CC annualll'along
rr ith ;rrrriitctl statenrent.

I J)r'Lri,-e! I'r,,1-.1,1',",.,, shall kcep the lirnds cir|nrarl:etl ltlr envit'utrlnett tal prr-;tcetiolt

rrtcirrutes irr a scplrate accounf antl |eliain lrorn tliverting thc sanle l-or othcr
,rlrrii(l\c\ llrc Ycar uisc crlrcntlittrrc ol' srtch lirrrrls should he reprrtlctl l,r the
\1r,1 | & L ( und its concerneil li.egional Ollicr.

X Nl iscellan eous

L !'hc I)nrir.'e t l)r.trpor.rcnt shall pi'cparc ..liqital nralr llantl usc & ltrnd cover ) o1'thc ertirc
leir,i iri...,,lrec irr lirc \c:rr\ l)irll)osc ol nronitrrlirtg lrnd usc pJllelll rn(l suhlnit u

l0l)()il to .,,rccrncd [iegionul Oll]cc ol the Mrrl.,lr& CC.

i. Ihc l'r,r1rer ;\rithor ities shoultl irrlirrnr to tlre R.eBional Ollicc rertarding datc of'
llnrrnei:rl .losLlr es anLl llnal approval rrt'the pro.icct bv Lhe conecrtrcd atrthoritics und

thc datc ol iilillt ot l.Utd tl..:t clol-.ti:lnt r'. ilrk.

3. lhc Proicct l)r'oponcnt shall subniit sir monthil cornpliance l'eports on the statLrs ol'
thc inrplcmcntatiort ol- the stiJ,ulated envit'onnrcntal sal'eguards to thc MOLIF&CC
&irs concerrred [{cgional Ot'llcc. ( crrtral Pollution C'ontroi Boitrd and Stute Polluticn
( , rrrtrol II rlrd.

-1..\ sr:1.rarate l:nr irorrrriental illrnascnrent (cii' t'rith sLritablc qualiiicd rrlitnpo\\cr
shorrltl hr. .;el-trp under thc control ol a Senior l'ixeculivc. I he Scnioi l\ectrtirt' :ihall

rlircctlv rcport to IIcad ol' thi: ( )rganiT;tlt ion. Adcqttatc nutnbcr ol' quirlilicd
I;rrr ironinental Scientists and Minins [-]nginecrs shall be appoirttecl atttl subnril a

rcl)()rt l() I((). lulol:l:&( (

i. lhe cor-reclrrcd Iicgional Ol'{lcc ol' lhc M{!lrF&C'C including othcr atllhorizcd
,rreurrization shall larrJorrrlr rrr()nit()r' cilrnpiiaircc ()l thc stiptililtr:tl cotrrliiit,ns. lhc

lrauc 47 ,r1 80
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prolcct authoritics should extend iitll cooperation to the MoEF&CC olllcer(s)
including trther authoriz.ed ollicer b,v lirmishing the reqtrisitc dala/infbrr,-ration.

.l 
hc instant Proposal uas laken up during l7l'r Meeting of SEIAA held on

03.05.2024. Upon perusal ol'the rele'v'ant rccord placed on the llle and t'urther

considerirre the recommendations of'the Applaisal Committec (SEAC): decided

lo Crlnl Environmcnt (llcar:rnce ttttdcr (lalcgorl Bl. l(a) for one year, under

l:lA Nolillcalion datcd 1.1.()q 2006 issucd h)' thc l\4inistrv ol' f'.nvironnrenl and

I"orcst. (iorcrnnrclrt ol' India fbr \.4inrng tll saltrl at Narrgal Iliook zrt Viliagcs
Nangal Nolth. Nangal South. l'atalpur & Kanlaipur ( iadian. Dir;trict Karnal.

Ilarl'ana u ith .15,60,000 i\{T/year production as mentioned in LOI/Mining
Plan/EIA Report/ToR/I)SR/lleplenishmetrt Report lbr plan period with
maximum depth upto 3.0m as mentioncd in Replenishnrcnt Study Report

approvcd b1 Director Mines & Ccology. Flitt'-r'atta and ltll quantitl 35'60'000

MT/year to lhe Pro-ic-ct: wrthin the scope & nroaning ol'ElA Notitication dated

l-t.09.:.(Xxi. rr ith thc tbllon ing conditions:

l. -l-tr;t l'rrlcct Proponent should subrnit rcviscd Grcen area plan ancl PI' shall

nraintaiir 6{) ?6 hlock plantation in neathv villagcs.

2 S|ecillc Condition No l4 menlionetl in SFIAC recont Inendation is tt:nlovcc{. cs it

l. llllt l)r,ricct Proponcnt shoulC use lligh ['rcssitrc Sprinkler in the mining sitc.

Page -ltl ol'tiO
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The -1

CHAUDHARY TRANSPORT CO

I 12,Ground Floor, Santpura Road, Model Town, Yamuna Nagar ,

Haryana -'135001

Government of lndia
Ministry of Environment, Forest and Climate Change

(lssued by the State Environment lmpact Assessment
Authority(SEIAA), HARYANA)

ti

To,

qJ

tar+
CsF;O'Ir
^:-
;=or
.: -(JOOr
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\q)
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Uirfi
EhhB
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o
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d
o.

Subject: Granl of Envrronmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006+egarding

Sir/Madam.
This is in reference lo your appltcation for Environmental Clearance (EC)

in respect of project submitted to the SEIAA vide proposal number
SlA,/HR7M lN/45267312023 daled 28 Nov 2023. The particulars of the environmental
clearance granted to the project are as below.

,|

2

3

4

5

5

7

o

9

EC ldentification No.

File No.

Project Type
Category
ProjecuActivity including
Schedule No.

Name of Projecl

Name of Company/Organization
Location of Project
TOR Date

EC24B001HR127947
SEIAAJHRY2023/393

New

B

1(a) Mining of minerals

Sand Mining Project at Nangal Block
having an area of 82.85 ha

CHAUDHARY TRANSPORT CO

HARYANA

N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards

n 1ntnqt2024

(e-signed)
Pardeep Kumar, IAS
Member Secretary

SEIAA - (HARYANA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Slgn generated f rom PARIVESH.Please quote identification
number in all future correspondence.

Ihls Ls a computer generated cover page.

fordcnrf catron No EC248001HR127947 File No - SEIAA'i HFy2023/393 Date of lssue EC- 1010512024 Pagelol 16
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Sta te Flnvi ro n nrcn I Inr pact Assessnte nt A rrtho rily. Ila rya na,

llars No.55-58. Pralatan Bhawan. Sector-2 Panchkula.

'l cl: 0l72-2565232. J0{3956
I.l-mail Id:

Su l).iect: EC [or l'roposr:tl Sand Mining I'rojcct ttt Nangal l]lock at Villagcs Nangal

North, Nangal South, Tatarpur & Kamalpur Gadian, District Karnal,
llarl.ana, Arca 112.85 [Ia hy M/s Chaudhary Transport ComPan).

l. l'his has referencc to your Proposal No. s t..v H l{/}l I N/J528 7ll202J datc(l 2tl.l 1.202.1

and suhsequent letter dated 13.12.2023 for obtaining Environmental Clearance under

calegor) l(a) ot' t'llA Nolificalion dated 14.09.?006 along with submission of due

Scrutinv fee (as applicablc) of (in

compliance of Harlana Covernment, Environment & Climate Change, Department

Notification No. DE&CCH/J060 dated 14.10.202t ). The proposal has been appraised as

per prcscribcd proccdure in the light of provisions under t|te EIA Notilication' 2006 on the

hasis ol t|rc nrandulorr doctnrerlls cncloscd with thc application viz.. [irrrn-1. [lAlEMP

report based on the Appro\rld Terms of Rel'erence and additional clarillcations furnished

in response to the obser\ations of lhe State Expert Appraisal Committee (SEAC)

conslilulcd b1 MoEIr& CC. Gol vidc their Notification dated 21.O2.2022, in its meeting

held on I 3.12.2023.

lr is intcr-alia noled tlul the proiect inrolres in the Unvironment Clearance lor Proposed

Sand Mining Proiect at Nangal lllock at Villages Nangal North' Nangal South. Tatarpur &

Karnalpur Cadian, District Karnal, llaryana, Area 82.85 Ha.

1

P ro posal Fresh Environment Clearance
l) roject l) r'oponenl M/s Chaudhary Transpo rt Company
l.ocation
&

( atesor\ ol'the ProiL'ct

Villages Nangal North, Nangal South,
Tatarpur & Kamalpur Gadian, District
Karnal, Haryana

1(a)
.l l'roiecl ( ()sl

Project Consultant M/s P & M Solution consultant
() N ABI:'1. ACC REI)lTAl-lON

Validit-"" oi the
( lcarance letter

[] nvironme nt 0l Year

L(: tdcntrfrcation No - EC24BO0] HR127947 File No. - SEIAA'i HRy2023/393 Date of lssue EC - 1010512024 Page 2 of 16

)

{ 17 Crore

(No. NAB IITIEIA /2326 / RA 0298

which is Valid upto : O7 -O5-2O26')
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l. I'he basic details of proi!'ct are as under:

(il Onli ne Proposal No stA/H R/M lN/.152873',:013
(,1 Categor\ I ltem No. ( ln

Sched ule )

0l Arr.'a ol-the Pro ject 82.85 Ha (16.32 ha area is under restricled zone,

10.000 ha reserved for ancillary activities where

no mining will be done.

About 56.51 ha area is frec from restriction
andthc mining is proposed in this nreaonly as per

mining plan)

{jl Datc ol t-Ol Cranted b)'
N'l ines & Ccology
Department. Haryana

n5 Drlt ol'.\ppr()\ul ol- 'iOIl

bt SI:lAA
[)ate rrl ,\i.rploral ol ntinc
plrn

o1 Location of Proiect Villages Nangal (Nonh). Nangal (Soulh).

Tatarpur & KarnalpLu Cadian
0ti

l(a) Mining of Minerals (Non-Coal Mining)
Category B I

? r.06.201:

2 r 08.10:.i

0i.08.101.j

Klra-slu No. Vill age Nangal (Nort h)

.15 l5rnin. l6min. l'lmin. l3nrin. l.1min. li
16,, I lrnin. 20rnin.2lmin
47,'r I nrin- l0rnin
-ltl lrrrir. -lrrrirt. I to S. 9tnin. Itttrtir.
I I tol-l.l5nrin.i6nrin. I 7 to ?()

'11) l5mirr. l6r;;in
For Ancillrrrl,y'.rea
.11," I ro 15

Vil Village Nangal ( South)

-iq I 5 r1r ir. I 6nrrn. l.lrnin. l5
60,'7. li.9. l0nrin. I lmin. Il 1(, 25

6l ll.ll. Ilinin. l9tu12-2lnril
6l I. lmin. grnin. 10. I lrnin
6:i"ltog. Ii
64t/5
vi llage Tatarp ur
l5/'18102.1.:5niin
14,, l6rnin.2-Inin.25
.l7,//2rnin. lmin.,1mrn.5.6. 7, 8, 9rnin
36 '1.2. -l..1nrin.7rnin. lJto ll. I.ln';in
village Kamslpur (; adian
I .l'. I6rn in. 25 nrin
.19i13 lrnirr. l,r2rnin. .lrnirr. 5.6. 7. 8rnin" 9,2tnin.
I lrnin. lln'rin-.13. i,1. l5- I5. I?. lll. I9. l0rnin.
: t. :1. li. :.1. l5
.1{'i 8.9. lo. ll.l:. l-,. 19.20.:1.22.:-i
59r ll. 15. l6 17. llt. ll. l5min
6l) I l. lo. I lrr.iI
5-i l.l.-1.9. lU. I l. lln)in.21)nrir'.21!Iin
6f "-lnrirr. 5rnin. 8min
i2illto25
5l14nrirr.5.5.7min.St'nin. lJrrin. 1,1. 15. l(r. l?.
l8rrrirr. i.l Irnin. IIrnirr. :i. :-1. :5
5b 5. 6. i 5. 16.25

FC ldonhfrcahon No.- EC24B001HR127947 Fiie No. ' SE|AAJHRy2023/393 Date of lssue EC ' 1010512024 Page 3 of l6
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Corner ( oordinates
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li lrnin. lrnin..l.7.Srnin. llmin. 14. I7. lllmin.
ll rnin. l4
55 I to l.5rnin, (rnr,n. 7rnin. li to ll. l-lnrin.
ITnrin. l8 to 2l
57 '1rnin..1.5.6. 7

6lt
Projcct ( ost l7 (]0 Crorcs

l0 Act ivi t) Rountl off
figure in Kl,1)

Drinking l0
Dust

Suppression
l()

I) lantai ion IO

lbtal l{r Kl.I)

hnvironme nt
P lan

Malagcn're nt Capital CosI Rs 28.00 Lakhs. Recurring Cost Rs

13.50 Lakhs
Toral Rs.1.49.50,000,'- tbr l0 Years.

CIr R Budget '10 l.al'1rs

Sandl.i

r.l

l\,lirrc|al

Producl ion Capacity
.l5.60.{x)L) 

TPA

I'illrr l,ongit ude l.atitudc
AI 77. t0'51 65,18"L ?9.49',t7. r 552'N
A? 71 i 0.t6.9i.r"1- 29"19',r2.7056"N
A] 77" t0'42.8952"8 29.49'9.,[]2',N

77't0'38.9604"8 l9''49',7.7q52',N
A5 77" t0'36.9876"E 29.49',5.0592',N
A6 17" t0'50.1492"E 29.49'3.72 "N

77'r0'52.1092"E lq'.19'9.1I5l'\"
A8 17" t0'53.5944"E 29'49't5.1824'N
Pill u r l,r)ngit u(le l :rtit u(lc

CI 77" 1027 .0624"E 29.48'5 8.2804"N
77" t0 2.r.75.18"1. 2 9".185 5.652.1"N

77' 102 I .60,1u"F] 39'.18',5l.ll2.1"N
C?
(,
C,I 77" l0'39.5868"8 t9'.18',16.811.1"N
l'ill a r l,ongitude
BI 77' i 0'15.688 "E 29".193.,1t 76'N
B] 77'I0't:t.l156"E 20'.19'1...]ll?'\
I]l 77'I 0',213.60,12"t: 29'48',,i9.3 8l'N
Fl ,l 77" r0"15.10?8"F_ 29'4 8',54.8676"N
ll 5 7?' 10117.9856"E t9'.18'59.681.1"N
I'ill a r Longit ude l,:rt i t u(lc
DI '17' I O'.t9 .7 97 6"E 29.4 8',50.9976"N

D? 77" I0't7.5 I5I"u 2 9'.18'.i 6.8 73 6"N-

D.i ?7. I 0'l :l.98_] 6"E l9'18'16. I .1S,1"N

DI 77'r0'r r .5212"E 29"4843.4268"N
I)5 77" t0'8.0724"E 29..1839.2652"N
D6 77" t0 5.2968 "8 29.48'34.9416"N

D7
t)8

77'l0'6.0888 "t: l9 ,18'10.{Jl I l"N
77" I 0'?.()608'[ 29",18'27.,1752"N

I) q 77. I 0'7.i6i2'E 29'48?1.407:'N
t) l0 '77" t0'7 .41'\E 29"48',2 I .1968"N
I) tl 77' | o'.1 0.q7i6"tl :9'.18',t9.01 I 6"N

ti

EC ldcntrfication No.'EC24B001HR127947 FileNo. SE|A,A,./HR t2O231393 Date of lssue EC - 10lOSl2O24 Page4of16
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G eological Reserves

Fire lears proposed Production details (Toos /Anum)

M ll'.\
i 5.60.000

l1 I5.60,000
III 3 5.60.000

IV I5,60.000
i5.60.000

\t ar

!la npou c r l)etai ls

l)ctails of M ining

139

\. no [)art icrtlrt rs l)ctails
Mcthod O1'Mining Scmi-Mechanizcd

Opencast mel hod

Ceo logical Rescrves .15.8S.5 50M'I
lVl ineable Rescrves 35.61.i90M1'

I l) roposcd Pirtducl i on 3 5.60.000 TPA

l) I: 77" I 0't 7. I 9.18 "8 29'.18'21. r 9l 2',N

D ll 77 l0'20.7llTl l9'48'25.2 864"N
D 1,1 77"r0'28.r568"E 29"48',16.4 r76',N

D t5 77" t0'38.6831"8 29"4844.0892 "N

PR
PR 77'r027.t488',E 29"49'30.921 6"N

I'RI '77" t0'14.4732"E 29"4921 .3616"N

PR2 '77"9'23,6124"E 29"49',2.5 572',N

Grecrr []e lt Plantation 12.808 Trces, plants to be planted along the

Haul Road ancl in sthools and public building
and othcr social foreritr) progr.lm

t7. Maclrincrl Req uired Chain Mounted Excavators.

Truclis/1i ppers

Waler Tankers &

18 Po$er Re quirernent Electric connection tr'ill be takcn fbr office and

sccurill ptttpo:c lionr l.,iectricitr []oarcl

I9 Pouer hackup l)G sets

l-ease area in
1la.

Total
geological

reserve MT

Blockcd
Geological reserve

MT(B)

Ar ai lahle l\I incablc
reserYes lllT ( A-ll )

li t.8.i 45,89,550 I 0.2It. I 60 I5.6 I ,390

S no. Categor\ N u mbers
I Manager (ll Class) I

Assistant M anager

I;olcnlan M ates .1

I Supervisor) Staff ,l

Skilled Pcrsonncl l0
Seni-Ski llcd Personnel t06

(r tins killed l0
TotaI

t.c ldenrification No. - EC24BOOI HR127947 File No - sElA ,/HFy2O23/393 Date of lssue EC - 1010512024 Page 5 of 16
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l,n nd usc plttern

82.85

l.ist 0Machiner\

Tahlc 2 -UUt' l)ctails

uluP B u(lgct

CSR

Appror
Cost

(irr Ri.)

Sr.

No.

8.00
I llealth arvareness and medical camps for local community

ln ne vil la and anc ha at.

Distribuion o1'edLrcational kits artd spolts kits among thc

students (]1 nealb vill s

6.00

Drinking u,aler lacility and toilet facilities uith proper

\{,aler systern at 8 places in Villages Nanga l(Nonh &
South), 'latarpur and Kamalpur Gadian & surrounding
villages

8.00

5

,\cl i\ it!

Sr. No. I)ctail s Existi ng land use

(ha )

At the end o f
sth year ( ha)

I l,ir \rea 0.0 0.00

[)uorp Area 0.0 0.0

Safety Zone
( Restricted
Area)

t 6.32 I 6.-',1l

,l lntirNlructure I0.00 t0.00
i I) Ianlat ion 0.0 5.0

6 Nat ural

Rcc lamation
i6.5i 5 6.5 

.l

lotal 82.8 5

S. No. Na nre of m achincrv Ca pacity Nos.

Chain Mounled
Excavators

rJo -:.0,n' I

l 1i ppers/ Truc k 25 tons l5
Water 'l anker .1000 liters

.l Light vehicles I

Maintenance van I

S !l rasurcs Capital
cost
(ln Rs.)

Iiecurring
cos t
( ln Rs.)

lirtal l0 Yr
bu tlget (ln
Rs.)

Polluion Control
i) Dust Supprcssion

7,00,000 2,00.000 2 5.00.000

l Pollution Monitoring
i) Air pollution
ii) Water pollution
iii) Soil pollut ion
iv) Noise Pollut ion

6,00,000 1,50,000

19.50.000

Plantalion and salary tbr
gardcner (parl tirne basis)

8,00.000 8.00.000 80.00.000

.1 I laul road repair 7.00.000 2.00,000 25.00.000

-lirt 
al 28.00.000 rJ.50.000 l,{9.50,000

fc tdenrificarron No - EC24BOO1 HR127947 Fite No. - sElAA,/H R 120231393 Date of lssue Ec - 1olo5!2024 PAge 6 of 16
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Skili Devetopment Program a-s per tcquiretnent ot local

Youngster ol'Villages Nangal tNorth & Sotlth). l'atarpur
8.0t)

lnstallation of solar !ights in public places in consultation
uith (iranr Prrrcharat. (*Rs.i()000 r 10 placcs)

6.00

6 White washing/painting rvork ol'scltool rooms and walls ol
vitlage Nangal (North & Soulh), Tatarpur and Kanralpttr
Cadian& sLrrr ounding villages.

.1.00

TOTr\1. {0.00 lakh

and Karnal ur Gadian & surroundin villa

I

{. ln view ol'the rccommendations made by Slate Expert Appraisal Committee (SEAC) in lhe

said case and lurther consideration of the docume ntsi delails submined by the Project

Proponent; the Aulhority atter discussions decided during l7l"' Meeting held on 03.05.2024

to C II..\N-I F]NYI RoNM F,NT CI-EAIIANCI.]* 'ro tlIL PRO.tECt, UNDlili

CATEGORY I (a) for onc lcar'. under tll,t i'!otification (latcd l{.09.2006 issued b)' thc

illinistrr ol'[.nvironment and !'orest, (;overnmcnt ol lndia for Mining ofSand at Nangal

BIock at Villages Nangal North, Nangal South, Tatarpur & Kamalpur Gadian. District

Karnal. Haryana with 35.60.000 M'l-/year production as mentioned in LOI/Mining PlanrElA

Rc;nrt' IbR ' DSRiRe plenishment Report lbr plan peiiod with marimum depth uPto 3.0m as

nrcnlionrd in Replenishment Studl R€port approved b)' I)iroctor Mines & Ceologl'.

llarvana and for quantity 35.60.000 MT/year to the Proiecti within the scope & meaning

ofElA Notirication dated 1,1.09.2006, rvith the tbllorving conditions:

A. Snecific Condi tions: -

. Thr !linins l-ease llolrlers shall. rltrr ceasins ntining oDe rations. un(lertake rt-
grlssing tht ntining iirca ltnrl any r)ther rrea rhich nrav have bten disturbed due to
thcir nrinins actilities lnd rcstore thc land to a condition }1hich is lit lbr sro\rth ol'

lbd der, llr)ra, Iau nn rtc.

.-' lhat I'rrricct PK)lx)ncnt shorrld subrnit revised Green arca plan and PP shall rnaintain 60u,,

block planlation in ncalbr r'illirges.
'i. I-hal l)ro.iect l)roponent shoultl tsc IIigh Prcssure Sprinklcr in the rrliningsitc.

,1. -lhe l)P sltall construct tlte pucca Iink roads {ronrrected to lhe nlain road at tlte nriaingsitc
betbrc tlre'stan of mining.

j. lhe plantation shall be donc on h,,th sides olthe road to prertnl dust spreading

tr. lhe PP shall construcl the llattl roadsolwidtl't l0 melers.

7. The PP:;hall provide (rnll ()ne cxir and onc entrl to lhe Mining Proicct area arrd all thc

rninrng shrl! bc .lisptrtched throLrgh E-billing.

tt. lhc PP shall nraintaitr an un-tnined block ol'50 rneters \\idth aller e\er) block ol- l00t)

rncl!'rs ovsr uhich tnintttg is undertakctl or al such distattcc as ma-v t^s direcrc'C b) lhc
Dir.c( l\)r ()r rrtl rtl'licet arrtlxrrizcdb1 hint.

() lhc I,l, \ltalllcilricl rninin;,uithirr lhc.:enlral I 4" rviclrlr ol'th.'ri\er/rivtrlel.

10. lhc lrl, shall rror pcrrtril uli. tininit ir an ulr.'a .rP 1o \\iLlllr ol :00 ntetct: ii()rl1 tll. xcli\c
.'alscs ol crtlbankrrenls itt c.uc oiRilt'r Yanlttra. 150 mlrs in ca-sc ol l'angri. Nlarka;rdl

iurd(.ihag!.lilrandl(i0tntt's.()rlcllhcrsilcol'rllothcrrirersrivrrlels.

ll. Separate wel anddry hins rrrr.rst be prr,vided in each unit ancl al gro'rnd lcvcl l'rrr tacilit.,ling
segrcg,alion ol wastc. Solid Wa-sie shall tr: segrcgated into $et garbage and incn rnaterixls.

EC ldcntification No. - EC2aBOO1HR127947 File flo. - SEiA-A/HRy2O23i393 Date of lssue EC - 1Dl05!2O24 Page 7 ol 15
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Wet Carbage shall be composted in Organic waste conver'tor: Adequate area shall be

provided for solid waste management within the premises which will include area for
segregation. composling. The lnen uraste from the project will be sent to dumping site.

12. The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and durnp rnining.

ll. Iial'fic managernent plan as submitted shall be irnplerncnted in letter and spirit. Apart. a
detailed traffii management arrd traffic decongestion plan shall be drawn up to ensure that

t|le crrrrcnt level olserrice ofthe roads wilhirr a 05 kms. radius ofthe project is marinateC

and i rnpro ved upon atier t he int plemcnrdion of lhe proicct.

l.l. l-he Proiccl Proponenr shall obtain all necessary clearance/permission tiom all relevant

agencies bcfore comnrcncemcnt of uork.

t5. Consenl to establish/operate for the proiect shall be obtained fiom the State Pollution
Control Uoard as required Under the Air (Pre\,ention and Control of Pollution) Act' 198 I

andthe Water (Prere ntion and Control ofPollution) Acl' 1974.

16. 'fhe PP shall take precautions to suppress the dust in and around the miningsitc.The PP

slrall use mixed cannon walcr sprinkle for dust suppression in-ctead of con\€ntional

spnnkles lbr cl'l'icicnl dust stlpprc5sion.

17. The PP shall create en\ironment . di vision unit in the project for implementing the

conditions of Environment cleatance.

r3 Ilhc l'P shall obtain the 1-'cltttissittn regarding withdrarral ol grotrnd waler liorn C(lWA
t)(rlirlc llre start of the l)roic(]l and also obtained the C'l'O liom t ISPCU alier lhc approval

lionr C(i\\'A.

lhc I'l' shall adherc to the appro\ed rnining plan and approved closrtre plan by the

\,,tttl\\,lalll .l, tlr'r ' t il.\

.\cliorr plan lbr the public hcaring issues shall be cornplied in letter and spirit.

llrc l)rof)nent rr,ill provide adcquate sanitar! fhcilitl in lhc tbrrn oimobilc toilets to the

laborus cngegcd tbr the proicct \\ork.

llru l'ro.icet pr!,ponerlt shall conrply all the tncastttes, condilions suggcsled in th(' appI(,vcd

nrining plan uith post closrtre mine plan. Environmental Management Plan (tiNIP) in a

lcttcr and spirit.

.\nr ihrrnge in stipuiritions oi l;( of the approraed mining plan *ill lead to Lnvironlnenl
( l!'iri lce roid-ab-initio and l'P trill hare to seel llcsh Lnvironmenl Clearance

lhc I'l' shall conpl) \ri1lr Sarrd N4ining Rules 2016 and \G'l' directions liom titnc io tiine.

'lhc I)P shall lrct the wildlilc (olservation Plan approrcd tiom the Conlpctenl Aulhcril)
bclirrc llre slart oi Nl ining op!'ialiorl!.

lhc l)P :;hall resttlct tnaxitttutt't rtritrinS depth uplo J nlclers above the (r'otrnd Walcr'Iablc
as pcr approved Mining Platt.

Ihc I'P .hall suhnril lhc \cicnlillc grid basld dronc bised rcplenishment sttrdl' lbr the

prrricct sirc in the river lrcrl silhin I lear arier lhe starl ol'lhc rnining at thc proicct site. fbr

lirlhcr e \te nsion of titne B riod as pr approred nlining plan oitlle prrricet.

llrc l'l) slrrll Jc\clop lotrl l.l l1ltc. ol cott-,ttttrnil) pillrcna)1i arua in tltc rrcarttl r'illagc and

nloir:ct silc- areir as grecr hc'll in consultation rvitlt local pcople and othel slakc lloldcrs lo

m,icl uilh the demand ol ptrblic hcaring and shall do plantation of12.808 'l'r'ees along the

llaLrl Road an.'i in schotlls and pLrblic lrLrilding and othcr social tbrestry program.
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:\lillutri Cortt tance:-

This nvironmental Clcarattcc (t',C) is subject to ordcrs/judgment ol llon blc Supreme

B

l

( \,uli oi' lrrdia. llon'blc lligh (irtrrr. llon ble NCI' xnd 3nY othe:" Court ol'La$. (lonrnron

( urrsc ( ordiliotrs as tnirl lt applicablc

lltc l)ro-icir prcponenl cor]]ltlics uillt ell llte slatUl0r! rcquirenrents and.iudgnrent o1-

llon'1.:lc.Supr.enrc Cnu11 iarcd lrd AugUSr.20l7 in writ Pr'tition (civjl)No. lt4 ot 20l.1 ir,

t'C ld..nlification No - FC24B001HR'127947 File No SEIAA\./HR t2O23'393 Date of lssue EC'1OlO5l2O24 Page 8 cf iti
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matter ol'Comrnon Cause vcrsus t-lnion of lndia &Others before commencing the mining

operations.
'Ilre State Go\€rnment concerned shall ensure that mrning opcration shall not be

comrnenced till the entire compensation levied. if any, for illegal mining paid by the

Projccl Proponent through their respecti\t Department of Mining & CeoloS/ in strict
cornpliance of Judgrnent ol Hon'ble Supreme Coun datcd 2nd August. 2017 in Writ
Petitbn (Civil) No. ll4of 20l4 in matter of Common Cause rersus [J nion oI lndia &Ors.

Tlris llnvironmental Clearance shall trecome operational only after receiving formal
NBWI- Clearance liom MoEF&CC subsequent to the recommendalions of the Slanding

Committee of National Board ior Wildlife. iiapplicable to the Project.

This tinvironmenlal Clearance shall become operational only after receiving forntal Forest

Clearance (l--C) under lhe proMsion ol Foresl Conse ,ation Act. 1980. ifapplicable to the

Proiect.

Projecl Proponent (PP) shall obtain Consent to Operale at'ter grant of EC and effectiwly
implerncnt all the conditions stipulaled lherein. Tlre mining acti!ity shall not commence

prior to obtaining Consent to Estahlish/Consent to Operale from the concerned State

Pollrrt ion Conlrol Board,'Corn mittee.
'lhc t'P shall adhcle to the provision ol' the N4itrcs Acl. 195?. Mines and Mineral
(Dcvclopment & Regulationl. Acl,2015 and rules & r'egtrlations made therc under. PP

shall adhere to rious circulars issued by Directorate General Mines Sal'ety (DGMS).
Mines & Geology Departrnent. Haryana and lndian Bureau of Mines fronl tilne to timc..
Also adhere Io llaryana Minor Mincral Concession. Stocking. I ransp() ion ol M inerals

and Pre ve ntion of lllegal Minins R ules. 2012

8. l'hc Proiect Proponent shall obtain consents from all the concerned land owners, before

start ol'mining operations. as per the prorisions of NIMDR Act. 1957 and rules made there

undcr in respcct of lands rvhich are not o\rned by it.

9. l'he Project Pmponent shall follow the mitigation measures provided in MoL.F& CC

Office Memorandum No. Z-ll0l3l57/2014-lA.ll (M), dated 29th October. 2014. titled
"hnpact of mining activilies on Ha bitations- lssues relaled to the mining Projects r.rtrerein

Habitations and villages are the pan of mine lease areas or Habitations and villages are

surrounded by the mine lease area".

10. 1'he Project Proponent shall obtain necessary prior permission ofthe competent authorities
I-ol dlawl of lcquisite quanlity of sutface $ater and fiom CCWA for withdrawal of ground

r'ratcr frr l tlre project.

I l. A copy of EC letter udll bc marked to concerned Panchayat / local NGO etc. il any, from
whom sLrggestion / representation has been receired while pfocessing the proposal.

l:. Slalc Potlution Control Board/Comrnittee slmll be lesponsible for display of this EC letter
at its Regional otllce. I)istrict lndustries Centre and Collector's oflice/Tehsildar's Office
for 30 days.

ll. I'he Proiect Authorilies should widely advertise about the grant of this EC lefier by

printing the salne in at least two local new;papers, one of utrich shall be in rernaculal
lallguage ofthe concerned area. l'he advefiisement shall be done within 7 days ofthe issue

of the clearance letter nlentioning tllal the instant project has been accorded EC and copy

of the IC letler is available with the State l)ollution Control Board/Commitlee and wcb

sitc ol'thc Ministrl'of linvironment. Forest and Climatc Change ( wwrv.parir'esh.nic.in) A

copy of tlrc ad\crtisement may bc tbrrvarded to tlrc concerned MoEF&CC Regional Oflice
tbr compliance and record.

14. 'flre Proiect Proponent shall inform lhe MoEF&CC for any change in ou'nership of the

mining te;rse. ln case thcre is an1' change in ou'nership or mining lease is transferred than

mining operation shall only he rarricd out after transfer ol'[]C as per provisions of the para

I I ol'l-:lA Notification. 2006 as arrrended tiom tinle to lime.

,1
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l. Air O urlitr l\lonitorins and P rcserlation

l. The Proiect Proponent shall inslall a minimum ofl (lhree) online Ambient Air Quality
Monitoring Stations with I (one) in Lrpwind and 2 (t\ro) in downwind direction based on

long lcrnt clintatologicalll data about wind direction such that an angle o1 120" is made

between the monitoring locations to tnonitor critical pammeters, r'elevant tbr mining

operations. of air pollLrtion viz. PM1,, PMri. NOz. CO and SO2 etc. as perthe methodology

mentione rl in NAAQS Notification No. 8-29016/20i 90/PCl/1. daled I 8.1 | .2009 cowring

the aspects of transFrrlation and use of heavy rnachinery in the impacl zone. l'he arnbient

air quality shall also be monitored at prominent places like otfice bLrilding, canteen etc as

per thc sil!. conclition lo ascertain the e\posurc characteristics at spccillc places. The above

tlara shall hc digitall;- display.ed rvithin 03 months in front oflhe rnnin catc ofthe mine site.

2. Effectire sattguard measures lbr prerrention ofdusl generation and sttbsequent suppression

(like regular water sprinkling, metalled road construction etc.) shall be carried out in aleas

prone lo air pollution rvherein high lewls of PM,u and PM, , are evident such as haul road,

loading and unloading point and lranst'er points. 'fhe Fugiti\€ dust emissions frcm all

sources slmll be regularly controlted by installation ofrequired equiprnentsl machineries and

pre\cnti\c maintenance. tjse of sLritable water-solublc chernical dust suppressing ageDts

ma1 be explored lor better ellecli\€ness ofdust control system. lt shall be ensured that air

pollurion lerel conlbrrn lo rhe srandards prescribed b) the MoEF&CC/Central Pollution

Control Board.

ll. Watcr O ru lit\ l\lonitoring an(l l'rescr\ation

l

In casc. inrrncdiatc nrining scheme envisages intersection of ground water table, then

Fnvironmenlal Clearance shall hecome o;rerational only after receiving tbrmal clearance

trom C(lWA. ln ca-se. mining oPeration invol\€s inlerseclion ofground water table al a

lalcr stagc. then PP shall ensure that prior approval from CCWA and MoEF'&CC is in
place. treibre suclr mining operatiors. The permission for inlersection ofgtound waler table

shall essentialll' be based on detailed hydro-geological study ofthe area.

Regular nronitoring of the tlow ratc of tlle springs and perennial Nallahs flowing in and

aroirnd the mine lease shall be carried out and records tnaintain. 'lhe natural water bodies

and or strearns which are flowing in an around the village, should not be dislurbed The

Water 'lable should be nurtured so as nol to go down below the pre-rnining period ln case

ofan) walcr scarcit), in the area. the Project Proponent has to provide waler to the villagers

Ibr.tlieir use. A provision for regtrlar monitoring of $ater table in open dug wall located in

village should be incorporaled to ascertain the impact of mining or(-r groLtnd water table.
-l'he Report on clranges in Cround water lerel and quality shall be submined on six-

nronlhl); basis to the Regional Ot'fice of the Ministry' CGWA and State Groundwater

l)epanmenl Slate Pollr[ion Control Board.

pr()icet I)t1]poncnt shall regularll rnonitor and maintain records u,.r.l. Sround water lerrcl

aId qrralitl, in and arornrd llre nrine lca-se by establishing a nctwolk of existing uells as

\\ell as ne\\ piez-ometer installations during tl]e mining operation in consultation \'!ith

Central Ground Waler Authority/ Statc Cround Waler Depanment. 'l'he Re port on changes

in Cround water lcvel and quality shall be submitted on six-morlthly basis to the Regional

office of the Ministry, CGWA and State croundwater Departmenl / state Pollulion

Control Board.

Tlrc proiecl Pror)ncnt shall undertakc regular rnoniloring of natural water course,/ water

re\orrrces splings :rnd perennial Nallahs existing/ flouing in and around the mine lease

and rnaintain iti records. 'l'he projcct proponcnl shall undertakc regular monitoring of
water qualily upstrean and downsrream of ra'ater bodies passing rrithin and nearbli

adjaceni to tic rnine lea-se and rraintain its records. Sutficient numbcr of gullies shall be

providcd at appropriate places within tlre leasc for tndnagelnent of water' PP shall carryorrt

trc tdcnrification No. - EC24BOO1HR127947 Fite No. - SEIAA/HR l2o23l3g3 Date of lssue EC - 1010512024 Page 10 0f 16
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t. oise and Vibrati u n Monito rinlt antl l'rctention

llr,: lrak Plltrtlc relrrirtr ,rl :(illrir dijtilnce or rritlrin lirc rtcatesl Itithitatiort. itltichevL:r is

ci,r:cr shall b(' rlrorril()r{,.1 l)cr io(iicirll\ a-s pcr appiicitblr-' D(i\lS !Lri!li'lines.

l. lirc illLrnrinatiol d1(l sr)prld al nighl at proicct silc: di:tLrrb lllc vill:tgcs il respecl ol'bolh
huntatr attd allilllill lx)i.Ltlitti.)rl. Conscqrtent sleepirlg disortltr's al)J slrc\s lna) illlcel lhc

hc;rltir in the liiiages io,:ated,.litse to tt'tittittg opcrllit,ni. llai-'ilations havi: a rigllt Iirr

clallness and mininral noisc lcvels at night. Pl's tnttst eesure that thr'biological clock ol'1hr:

rrll.rg,rs is not Jistrtt [,cJ: [-') or;,:illillg thr: l)oodliillrts trasks awar ilc'm the vil]rgcrs and

lccping thc noise ii:rels rrc!l sithin tlre pre'slribc'd lirrrits lbr di1 night hours.

i. llti.: t)rutcCl ProDr't'tcr)l slrall tlke :t-,eaiulcs iirl conlrcl Cl ilois!' ic'..'ls roq-lorr 35 elhl irt rlr'.'

rrr,, Ii anrirtrDrtrcttt. thc ,\(rrkr:rs dngalled in ()fcrirliolls ol lllrMiV. ctc should bc pro 'iJcrl
rritlr cal plLtgs rnLrll:s. ,,\ll pt'rsonnel itrclrtilitlil labttrer: uorkitrg in dLrst-r' arcas rhali bc

proVirled irith protccli\'c rtspiralorl'devicr:s lrlorrg with adcqttatc n'aining. :'"iarene:;s antl

inlirrnration on sa1cl) fl d lrcalth rspects 'l-llr: I't'shall bc ltelC lcsponsible in cast it has

lTcrf lilLrrrd ,hilt i\()rli.is Pcrso[als llhtrr-'r:, ltre \\orkin3 \vilhoul personal p[(r!cclive

equi pmenl.

Ilrr I)l(riec1 ff,)pol]uill sltall aeilrc,c t(l ihc \!orl,;il-rU Dalalllctqrs ()l rllillillg plarr lthicll wa:

.rLrbrr.itte,l a! lhc titrrc ol l:i ap1l|ai:;ai '*lttrcitl -"-cat- rl'i-';c plan rvas rlrcnlionr'd li)r lolai

i (. .lo,rlri,.atron Nc, - IjC2aBOO1trRl27947 i:rlc Nc - SElAAlllfU2o?3i 393 Date or lssue EC' 10/05,'2024 P3ge'l I of 1l'

rcgular monitorinB rv.r.t. pfl and includ,:d lhe sane in monitoring plan. The parameters to

be monitored shall inciLrde' their waler quality \is-i-vis suitabilitl' for usage as per CPCB

critcria and flou'rate'. h shall he ensured lhat no obstrilclion xnd/ ot alteration be made to

water bodies during rninirrg operations without .!ustification antl prior approval of
Motil:&('C. 'fhe moniiorrng of \\tter corlrses/ hodies exisling in lease uea shall be carried

out l'our limes in a year viz. prc- nlonsoon (APril-lrlay). filonsoor] ( August). post-monsoon
(No\,ember) and winter (January) anci the record ol monitor'*d data may tr sent regularly

lo Ministry of Environment. Forest and Climate Change and its Regional Office' Central

Cround waler Authorily and Regional f)irector, Central Ground water Board, State

Pollution Control Eloard and Central Pollution Control Board. Clearly showing the trend

unal;sis on six-tnonlhl) basis.

5. Quality' of polluted waler gencrated from minilig operalions which include Chernical

U\ygcn Demand (()D) in tnines run-ofl; acid n:ine drairrage attd rnetal contanlination in

runolT slull be tnonitored along $ith Totsl Suspended Solids ('i'l)S). Dissolwd Oxygen
(DO). pH and Total Suspcnded Sotids (1SS). Tlre monitored Cata shall be uploaded on the

raebsite oithe company as \\ell as displayed at lhe projecl site in Public domain' on a
display board. at a suitable location near the main gale of t!.:e Companv. The circular No. J-

20012r12006-ln.ll (M) dated 2?.05.?00S issued b]' Ministrv of Ilnvironment. Forest and

Climate Change m ay also be referred in this regard

6. llroicct Proponcnt shuli plart. dcrelop and inlplcnrcrt ra;nwater harvesting meastl[es on

long lcrm ba;is lo augrncnl ground $ater resourc!-s in the arca in consultation rvitti Ccntral

Cround Watcr Boxrd'Stnlc Croundrvaler Dcpartrneirt. n reFxrrt on amount of water

rce lulgcd necds to [^- subrnilted to Regional Ol'ficc MoEF&CC annually.

?. lndustrial wasle water (raorkshop and wasle water from the mine) should be properly

collected and trealed so as to conform to the rrotilied standards prescribed tiom time lo

time. The standards shall be prescribed through Consent lo Operate (CTO) issued by

concerned State PollLrrion Control Board (SPCB). The u'orkshop effluent shall be treated

atier its initial passage ihrouBh Oil and grease trap.

8. Thc rvater balanc+ walcr auditing shall be carried out and measure for reducing the

consumption ol-u,qter shaii be taken up arrd rc1nrre,1 ro the Regional CXfice of the I\loEF&

CC and State Pollutien Controt Board/Committec.

I \ . Nl inirrg Plan
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excavation i.e. quantum of mineral, waste. oler bLrden. inter burden and toP soil etc. No

clunge in basic rnining proposal like mining technologr, total excavation' mineral & waste

production. lease area and scope of working (viz. method of mining, owrburden & dump

nranagemcnt, O.l) & dump mining. mineral lransporlation mode, ultimate depth of rnining

etc.) shall nol be carried out "\ilhout prior approval oithe Ministry of Environment. Forest

and Climate Change. u'hich enlail ad\€rse environmental impacls. ewn it'il is a part of
approred nrining plan rnodificd aftc; grant of EC or granted by Slate Co\4. in rhe forln to
Short Terrn Pennit (S'tP), Query liccnse or any otlter name.

2. 
-lhe Proiect Proponenl shatl get the Final Mlne Closure Plan along with Financial Assurance

approred ,iorn lndian Ilureau ol Nl ines/Depaflmenl ot Mining & Geologr as required under

the Provision ol'the MMDR i\ct. 1957 and Rules/ Cuidelines made tlrcre under. A copy of
applorrd llnal rnilrc clrtsrre plan sirall hc subnittcd within 2 months ol'the approval ofthe
same from the competent aulhoril) to lhe concerned Regional Oflice of the Nlinistry of
linvrronrlenl. l orcst and Cl!ntate ('hange and Sl:,lAr\ fbr record and verillcation

l. The land-use of the mine lease area at various stagcs of rnining scheme as \lell as at lhe end-

of-life shall be gorrrned as per the approled Ntining Plan. 'lhe excavation vis-d-vis

backfilling in the mine leasc arca and corrcsponding aiforestation to be raised in the

reclaimed area shall be gowrned as grr apprdred mining plan. PP shall ensure the

monitoring and managemenl of rehabilitated aleas tlnlil the wgetation becomes self-
sustaining. T?re compliance status shall be subnrilted hali'-yearly to the MoEF&CC and its
concerned Rc gional Office.

EC ldentificarion No. - EC24BOO1HR127947 Frle No. - SEIAr!HRy2O23/393 Date oi lssue EC - 1OlOSl2024 Page '12 of 16

\. l.and Rec lanrxl ion

L lhe overbLrlden (O.B.) generated during the miniirg opcralions shall be stackcd at

earrrark,:d ()ll durnp sitelsl orril and it shoulci not l-'c [cpt aclivc li)I a long periocl ol linre.

Ihc ph;- sical parameters 01 lhe oll dumps like hsighl. width and angle ol'slope sll:il a+

rovcrned as per the approvcd Mining PIan its PcI Ilrc guidclines/circulars issuerj bv

I) (j \1.\ \\ r.l 5ulrl) irr llri:rirtg ol^-ratiol]s slrirll [t slrictll adhctttl 1o tnaintain tlr"'

5liit)rlit) r)l lol '.)ir Oll .!trt,,p'. [lrc topst,il :lrall t^- tcil lirr l.ttttl r:elat'atio,i .ind

plantation.

l. llre leject wa:it!' se neratcd dtrring thc tnining opclatitlns sllall bc stackcd al earnlarked

rlastc iiurn'rp sitcls) onl,v. 'l'lt phlsical palamttcrs of thc waste dtrrnps like height. widtlt

arrd anglc ol' slope shall hc governed as Der the approved Mining Plan 3s Pcr tllc
gr.ridclines'circtrlars issued b1'D(iMS w:r.t. satety in rnining operations shall be strictll
:rdhcr,-'C t0 tttritttirin the il3ailil\ of \vi]^ste dunfs.

l. llrc reelauration oi'\\asle dunrp sitcs shall he dottc in scienritic ,llalrnel ss pel thc

Apprclcd Mining Plancurn Pr.rgr,.'ssire Minc (''losrue Plan.

I Iltc slope ol rlL|nPs sllall hc vcll'jlaled inscic'ntitjc Inantler rvitlt stlilahle nati\,e specics lo

Irrainiail] ilre slope .tubrlit_r. Prcicnt jrosion,ltd 5|lrlaea run oll. lhc sclcction o, loclll

spccie" rcgulules itrcal elinrali,: [)arin]rctels and lrelp in aclaptation ol plant specics ttr the

micrtrclinratc. t-hc gtrllics lirrntcd ol slcipes shorrlcl be adequalcl) taken care (,! as il
irnpacts rhc orcrall stabilitl ()l (lrnllps. Ttre durnp nrirss should be consolidated uith thc

hclp ..,f dozcr, c{)mpaclors llrer'('by ensuring prnpcr lilling' lqvcling of dump ma:is. In

.riti!al ilr\:as. usc rrl gcU tLr),lilcs gL'o-nlljnlbrtttlc"; elal liners Ilcntollitc elc. shltll be

und('rta kcD lirr stabi I i zat ittr o I' I I r( d un1 p.

i Ilre Proiect Pr()p(ir'rcrtt shall carrl ,rtrl slole slahilit) slud) in ca^se tht: dtrrllp hcight i5 'nL\rc
lltiln -10 ntclcls. lhcslo6rr;stat)ilili rcport shall bc sLrbnritted t{) concenred rcgional otlice ol'

V,rl:l &C('Sl:lAA.

6. (atch drains. setrling tanks rnd siltation polcs r,I appropriate sizc shall bc construcled

alound tlle rnine uorking, nrincral .vards and'lbp Soil/OBlWaste'dttnrps lo lre'ven1 rrrn off
L,t \\ ,rcr ilt(l llorr o1- icdi|]t,:nt: (jirratlj into th'.' \\alcr bodics (Nllliih' Ri\tr' Pond clc )

lhij collcctcd uiitcr rhrlLtld b.: rnilizcd ti)r watcrinil the m;ne area. toads. gre'en ht!t

cie vellgprnenl. plantation :rc Iltc drains sedi tentation sulllps clc. shall k: de-silted

lci;Lrlarlr. purlictrlarll allcr rtrollsoon scasotl. attd tnllr ntai ned propt'lly.
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,7. Check darns of appropriate si1e, tsradient and length shall be constructed around mine pit

and OB durnps to prcvcnl stornt run-ofTand sedimenl llorv into adloining water bodies. A

saletl rnargin o1'-509'o shall bc kept tbr designing of sump strtlctures owr and abo ve peak

rainlill ( hascd on 50 \,ears dala) and maxim um discharge i n the rn ine and its adioining area

which shall also help in proriding adeqtratc rctention tinre period thereby allouing proper

scttling of sedimentsisill material. The sedimentation pitsi surnps shall trc constructed al

llre corncrs ol the garland drains.

8. '1he top soil. ifany. shall temporarily be stored at earmarked site(s) within the tnine lease

only and should not be kept unutilized fol long. The physical parameters of the top soil

durnps like height. width and angle of slope shall be gor,trned as per the aPpro\€d Mining
Plan and as per the guidelines fiamed by DCMS w.r.t. sat'ety in rnining operations shall be

strictly adhered to rnaintain the stabilily of durnps. 'l'he topsoil shall be L|sed for land

rec lamation and plantation purpose.

l.No Transportalion o1'the minerals slrall .be alloued in case of roads passing through

Mllages' hahitations. ln such cases. PP shall constrLtct a 'bypass' road for the purpose of
Iransporlalion ot lhe minerals leaving an adequate gap (say al least 200 meters) so that the

advcrse impact of sound and dust along with chances of accidents corrld be mitigated. All
cosrs resulling from uidening and slrenglhening of existing public road nerwDrk shall be

h)rnr by tirc PP in consultalron rvilh nodal State Covl. l)eparlment. Iiansportation ol
nrinerals through road movetnent in case ofexisting village/ rural roads shall be allowcd in
consultation ilith noJal Slate GoM. Dcpartment only afier required strengtlrening such tllal
tlrc carryinB caprcity of roads is increased to handle the traffic load. The pollution due lo
transportation load on the environment will be effectilely controlled and water sprinkling
will also be done regularly. Vehicular emissions shall be kept under control and regularly
rnonilorcd. Proiect should oblain Pollution under Control (PUC) certificate fbr all the

rehiclt's from authorized pollution lesting centets.

2.'l'he N4ain haulage road within the mine lease should be provided with a permanent water

sprinkling arrangenrent for dust suppression. Clher roads within the mine Iease should be

uetted regularly \vith tankcr-mounted water sprinkling system. -fhe olher areas of dust

gencration like crushing zone. material transfer points, material yards etc. should invariably

hc provi<leC witlr dust suppression arrange ments. 'l'he air pollution control equiprnents Iike

bag filters. \acuuln sLrction hoods. dry fogging system etc. shall be installed at Crushers.

l^-ll-conrcrols and olher arcas pronc to air polll ion. Thc belt conwyor should be ftrlly
cowrecl lo avoid generation rrf dust uhile transportation. PP shall take necessal-v measures

to arcid generation of tirgitivr: dust ernissions.

Vll. (; ree n Belt
'l he Project Proponent shall derclop greenbelt in 7.5m u4de sat'ety zone all along the rninc

lcase boundary as per the guidelines of CPCB in order to amest pollution enlanating liom
mining operations rvithin the tease. '['he ldtole Green [rlt shall be der,eloped within first 5

),ears starting florn uindward side ofthe actira nrining area. The de\€loplnent olgreenbelt
shall be gorerned as per the IiC granted irresp€cti\,e of lhe stipulation made in approred

rnine plan

lhe Proiect Prop(,nent shall carryoul plantat ioru alforestat ion in backfilled and reclaimed

arca of rnining lease. around \\atcr body. along the roadsides. in community areas etc. t'i'
planting the nati\rc species in consultation with the State Forest DePartment' Agric lture

Departmcnt' Rural dewlopntent dc partment/Tri bal Welt'are Dcpartment./Gram Panchayat

such thal only those specics be selected which are of use to the local people. The CPCB

guidelines in lhis rcspcct shall also bc adhered. The density of the trees should be around

2i00 saplings fer tlcctare. ,\dcquate bLrdgetary provision shall be made for proteclion and

care of lrses-

L(. l(ic.rrtrcatron No . EC24B0O'1HR127947 File No..- SEIA/VHRi2C23l393 Date o( lssue EC - iOlOSl2024 Pege 13 oi'16

vl. l rx ns D0rtrt ion

542



--52--

Ihe Project Proponent shall make necessary alternatir,e arrangemenls for lir,estock feed by

developing grazing land with a view to compensate those areas r,'hic h are coming within
the rnine lease. 'l'lre developrnent of such grazing land shall be done in consultation with

thc State Gorernnrent. ln this regard, Project Pmponent should essentially implement the

direclions ol thc llon'ble Suprerne Coun with regard to acquisition of grazing land The

sparsc trees on such grazing ground, which provide rnid-day shelter tiom the scorching

strn. should he scrupulously guarded/ protecled against felling and plantation of such trees

shouid be prornoted.

The Projecl Proponent shall undcrtake all precautionary measures for conservation and

protection ol endangered flora and fauna and Schedtrle-l species during mining operation

A Wildlil'e ( onservalion Plan slrall be prepared tbr tlrc same clearly delineating action ro

tre' taken lor conser\ation of flora and fauna. The Plan shall be appror,ed by Chief Wild
Life Wartlen ol thc State Govt. and irnplemented in consultation wilh the State Forest and

wildlif'e Departnrent. A cop)' o1'Wildlife Conser\atiot] Plan and its implementation status

(annual) shall bc subrnitted to thr' Rcgional O1'Uce 01'lhe Ministr).

Ihe PP shall ensure thal the arca marked for greenery and trees will not be rendered

irrrpclvious b1 an; tneans like soil, compaction or cement concrete or brick or tiles or

rubber or plastic corer or any other impervious material in any manner and the area must

be mainlained pervioLts tbr water infiltratior/prcolation and air flou in the soil. lt musl

be slraight on eanh and not on any roof or slab of ani, tiie.

VtII. Public llcarinc and Hu mrr Ilealth lssucs

I

'Ihe Projecl ProF)nent shall appoint an Occupationel Health Specialist lbr Regular as uell
as Periodical medical examination oflhe rvorkers engaged in the nlining activities. a5 per

rhc DGMS guidelincs. 'l'lre records shall be maintained properly. PP shall also carryout

Occupalional health check-ups in respect of u'orkers which are having ailnlenls like BP.

diabetes. habitual smoking. etc. The check-ups shall be undenaken once in six months and

necessarl- remedial preventivc ilre:Lsures be taken. A status:'eporl on the same mal'tr sent

to MoEF&CC Regional Office arrd DGMS on half-1'early basis.

1'he Project Proponenl must demonstrate commitntenr to work tolvards 'Zero Harm' tiom
their rnining activities and carry out Health Risk Assessment (llRA) I'or identification

workplace lrazards and assess their potential risks to health and determine appropriate

control measures to protect the health and wellbeing of *orkers and nearby communily.

The proponent shall nraintain accrlrate and systematic records of the f{RA. The HRr\ for

neighborhood has to locus rrn Public Health Problems like Malaria- Tuberculosis. lllV'
Anaemia Diarrhoea in children under ti\,e, respilatory infections due to bio ntass cooking.
-fhe proponent shatl also create a\r/aleness and educate the nearby community and uorkers

fol sanitation, Personal Hygiene. Iland washing. not to defecate in open, Women llealth

and llygiene (Providing Sanitar; Napkins). hiuard ol tobacco and alcohol rrse 'l'he

ProF)nenl shall carrlout basr' line IJRA tbr all lhe category ol' workers and thercafier

everl ti re 1,cars.

l-hc t'roponcnt shall carrl out Occupational hecltlt sLrrrcillance rvhich be a part olllRr\
and include Biological Vlonitoring where praciical and feasible, and the tests and

in\€stigations rele\ant to the' cxposure (e.g. Ior Dust a X-Ray chest: For Noise

Audiome(ric: fbr Lcad Lxposrtrc Blood Lead. For Welders Ftrll Ophthalrnologic

Assessment: lirr Manganesc Min,:rs a complete Neurological Asse:,snlcnt b}' a Certified

Neulologisr. anrJ Mangancse (Nln) Ilstilnation in Blood: For Inorganic Chromium-

t ortnighily skin inspection ot hands and lorearms by a.responsible person. Except-routine

tests a-ll tisrs would be carried out in a Lab accredited by NABII. Records of Health

Surreillance mrEt be kept for 30 years. including the results of antl the records of Physical

exarrlnation and lests. 'fhc rccord oJ'exposure duc to |lratelials like Asbestos, t{ard Rock

Mining, Silica. Gold. Kaolin, Aluminum, lron, I\tanganese' Chromium' Lead' Uranium

need ro be handed orer to the' Mining Department ol'the slale in case the life ofthe mine is

less than 30 years. lt rvould be obligatory for the State Mines Departments to make

arrangemenls lbr thc sat'e and secLre storage of the records including X-Ray Only
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2. l)rtrjec

'lhc activities and bLrdget earmarki:d l-or Corporate I]1\iroDmcntal llcsponsibiiitl (Cl:R)as

pcr \4inistr1's o.M No ll-o-i '2017-1,\. !l (N4) datid 01.05.201tt or es ploposed b) l'-A('

:lroulJ be k!'pt in a :'ci'rar.rtc b:nk accotrnl..llic activilics proPoicd for CEII shlll tr:

irrplcrnentcd in a titne bot:lil ntantler and annttnl icpoll i)l- ilnpletr]enlation of thc same

aioIg wiih d0crrrlle rrtur_r Prrrrrl-viz pllot()graOl)s. ltirlchasc docLl!nerils. latiiudc & lon3ittrdc

lructure clevelolxd & r()ad constructcd needs to be submitted to Regional Office
( C rnnuallr along rvitlr auditcd slalcnluxt.

Proryrrient rlrail kccp thr' lirrrds L'alrtlitrk(]d for ellviiotltnentltl FIotc.ri(,rr rll.'rrstlles

e account and rctiain from direrting the same l'or oth!'r purposes. ]}le Year

penditure of sr.rch tlinds ::hould ir rcporled to the MoEF& CC ard its concerned

ll e *io al Ol'lice

'l'he Irioject ['roponent shall prepare digital map (land usc & lirnd cr)\cr) of tlle cntire lc:re
arca oncc in Iirc 1r-'ats plrrpose o1-tt'tonitorirlt Iatld ttse paltc'rn and sut'mit a l"cPort lo

eo[ierrcd Reglional ()l-lrcc ol'Ihc'ivlol]ti& ( C

llle l)roiect ALrlirorilies shorrld intbrnt to lhc Reginnai ol-licc |egarding date ttl-tlr,ancial

clostrrps ancl final altprolal oi tl* p,roitcr bl, tlic ct,nccrnsd illlthorities and the 'Jaic ol sla!'i

t't iattd,lcltlutrtttctlt rrr,"k.

I it tdD.ilrrcatrLn Nc EC24BC0'1UR127947 Fire Nc. - SEIAA;|IPJ2023/393 Date of lssue EC 10/05/2'124 Page 15 of 16
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cor'r\cntional X-llir\ \\ill bc ecccpteLl tor rccold pttlposcs and nol thc digilal onc). ](-Ra!
rltLlsl rnc(,t Il-0 critcrra t l? r 1.1 inchcs an.l 01 800ci (rufllit)').

Illc Pl.oponenl slrall rn]intairrc.l it Ic;oril ol pclliltr.lilnc!- indicat0rs I'r:r rrorkcrs rrllich

irrclrrtles (a) there shottltl nol be a signillcarrl decline in their Ilocly Mass lnder and it

slxruld stal bclwccr lli.5 I1.9. ib) lllc |inal (lllest X-Ra.'- contllared rvith the bisc linr: X-

Ilur 'h,rLrld nol :lto$ rttti r,ltlTltcilics .(c) ,\l thc '-'nd 0itlleir lcaving ioh thcre shottld hc Ilo

l)inrinLrtion in thcir Lirng FLinctiot'ls lrorcc,.l ll:ipiratorr Voltttnc in one 'econd
tll'\'l).t-'orced Vital ( npiicil) tlrVC). and tlrc rali()) unless thel ar('srroksrs shi,.lt hirs Io

l^.. adiusted. 3nd thc ellrct ol'Jge. (d) lhiir hca[;ne should not bc al'lectcd. r\s a prool iirr
AuLliograrn (first and lasl nccd to be presentcd). (ct the) should not have d.vclopcd al))

I)crsistent Back Pain. Ncck l)ain. and thc mo';etttent of their llip' linee and oth.rjoints
sinLrlil have norrnal range ol mo'uernenl. (l') they should not havc sLrll'ered loss ofany body

prxl. l'he rccorl ol tirc s:rrrii shorrld bc 5ubrr)itt(:d 1o tlle l{cgional Office. N4oEF&(:('

arrriLralll along rrirlt derails olthe reliel and co[]pensation paid lo rrorkerr' lraving abovc

indications.

l'\c Project I)ro1x'rtre,tl shall r:nsLtre lhat Pcrsc'nn(l rrork;rttl itt clttsll areas sltortlcl trtlr
prolcctive respiralot-,- dcvi,lg, ,,'tl.i the) shoLtld irlso be ptovitled \\'liil JdcqLlat: training lltid

irrlitrnralion on satclr artc] hL'alth :LsPecls.

I)roiuct Propon('nt shall nrirke prorisiotl lrrr' tl:e hoLrsing lilr rrrrtkers/labot.i 6r rl'3ll

conslrlrct labor earnps \\ithr otllside (c(tl]lpiln) orvtled land) wilh necessarl tra-sic

in!iil\lructure tncilities likc lircl tol coolirtq. motrilc toilcts. rrr,rbile S'fP. salt drink,ttg

rralcr. rrcdicJl liculth eir,-'. crci:h.- lirr kids etr.-lhc llousing ntti-' bt p'roriclcd it: the lornl

ol ien'rporarJ slrllatrrre:i rlhich can be retlrrvctl alier the colnplelion ofthe llroiccl rclatcd

intia:,Irucl urc. lhe drlnrcslic wssle \,,?Ier slurLrld tt treatcd rvith Sl'l in oide:'to altrici

contaminatie:n ot turde tgro und rlater.

The activities propt,secl in Action plan preparcd lbr addrcssing tll(' issues raised during Ille

Public tlearing shall bc cr;,ntpleted as pqr the htrdgetarl provisic,ns merrtioneJ in the Acl;on

Plpn anr! uithin thc s:ipLrlatctl tirne frlrne. l'lle Status Repott on inlplclnentalion ot Action

Plan shall be \rbmittcd lo the concerned ttegional Ollir-e ol'the Ministr..'. along wilh

[)i:,trict Adrrr ini'tr:rl ror.

t\. Corooralc Ilnrironnrent llcstxtrrribilitr (Cll$

\. M iscellaneous
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l. Tlre Project Pmponenl shall submit six monthly ccmpliance reports on the stalus olthe
implementalion of the stipulated environmental safeguards to the MOEF&CC &its
concerned Regional Office. Central Polltttion Contlol Boatd and State Pollution Control
Board.

4. A separate 'Environrn.:ntal Management Cell' rvith suitable qualified matlpower should be

sct-up under the conlrol cla Scnior Executivc. 'I'he Senior 0xecutirt shall directlY report
rc llead of the Organization. Adequale number of qtnlilied Environmental Scientists and

iVlining F ngineers shall he appor nted and sttbmit a rcport to RO, Mo EF&CC.

5. The concerned Regional Office ofthe MoEF&CC irrclrrding other atrtllorized organimtion
lhall randonrly monitor eornpliance of the stiplllated ccndllions. 'l'he project authorities

lhould extend tull cooperation to the MoEF&CC ol'ficer(s) inciuding other autl)orized

ol ticer by furnishi ng the reqLrisite data/information.

6. 'fh. Project Proponcnt slrould intintate to thc Authority as \';ell a-c to the quartcr concerned

irr case ofany change in the present communication addless.

7. The Pro.ject proponenl shall riot violats anyjudicial orders/pronouncelnents issued by an)'

Court,/Tribunal.

8 Under the provisions (,f En\ironmenl (Protectioltt Aet. 198b. legal action shail be initialed

against the Project Proponent if it was frrund.that construction of the proiect has been

started before obtaiiring piior Environntental (-lle ance.

9. Any appeal against lhe this Environmental Cllearatrce shall li€ $ith tlte Nalional Grecn

Tribunil. il prefened. within a period of 30 days as frescribed under Siction l6 ot'the
National Green 'Iri bunal Act, 2010.

10. Tlre proiPct proponeut is responsible fot' oompiiance of all conditions in Environmenlal

Clearance letter and projccl proponcnt can not absol\,e hirllsell /lrerscli ol' tite

iesponsibility by shifting il to an)/ cont''nctor erlgaged by pro-lect Fruponenl.

(Pardeep Ku mflr, IAS)
Ilcmbcr Secretar).
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